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which needs to be looked into. Three 
people died, and a number of persons
were injured.

Mr. Speaker: In the meanwhile if 
any hon. Member gets information 
regarding any particular wagons, he 
may write to the hon. Minister to take 
adequate steps to stop them or freeze 
them wherever they are in a position 
to do so.

Shri T. B. Vittal Rao: There are
three Ministries involved in this. One 
is the Railway Ministry, another the 
Government Inspector of Railways 
who is under the Communications 
Ministry, and the third is the Inspector 
of Explosives- who is under the WHS 
Ministry. Let those three Ministers 
be present on that day

Shri Raghunath Singh: The Home
Minister also

Dr. Ram Subhag Singh: An assur
ance was given on the floor of the 
House

Mr. Speaker: 1 am afraid all hon. 
Members are taking part in the dis
cussion simultaneously. It is true 
that we do not know what the juris
diction of the Inspector of Explosives 
was when they were loaded The 
hon Minister has said there is no 
agency to find out whether it contains 
explosives or not. It seems to be 
rather curious. When combustible 
material is put in there, whatever 
might be the opinion of the person 
who puts it in, the persoryt there must 
be competent to judge whether it is 
combustible Precautions are no doubt 
taken to put them in separate wagons 
That alone is not enough. As a matter 
of fact, it has arisen here that they 
are not ordinary crackers but regular 
combustible material which will 
explode. So, the Minister who is con
cerned with ammunition will also take 
part in the discussion and explain to 
the House what exactly the position 
is with a view to preventing occur
rences of a similar nature.

In view of what has been stated, 1 
do not propose to give my consent to

these adjournment motions There 
will be a regular discussion on the 
11th.

Shri Tangamani: One question, Sir.
Mr. Speaker: Whatever the hon.

Members have to say, they will write 
to the hon Minister of Railways.

PAPER LAID ON THE TABLE
S t a t e m e n t - o n  f l o o d  c o n t r o l  

PROGRAMME AND FLOOD SITUATION

The Deputy Minister of Irrigation 
and Power (Shri Hathl): I beg to lay
on the Table a copy of the statement 
on the flood control programme and 
the flood bituation in the country.
[Plnced tn Library. See No. S-246/57]

EXPENDITURE TAX BILl^-contd.
.Mr. Speaker: The House will now 

resume further discussion of the 
Expenditure Tax Bill.

Out of nine hours allotted for the 
general discussion and the clause-by* 
clause consideration, seven hours and 
52 minutes have already been availed 
of, and one houi and 8 minutes now 
remain

After the t lause b> c.iau=e considera
tion is ovei, the third reading of the 
Bill will be taken up for which one 
hour ha  ̂ been allotted

Clause 5 was under consideration. 
The Deputy Finance Minister may 
continue his replv

Shri Narayanankutty Menon
(Mukandapuram): Yesterday at the
close of the debate the hon. Finance 
Minister said that regarding clause 
5( 1) he will look into my amendment, 
which desires that any expenditure 
that comes out of borrowing should 
come within the scope of the expen
diture tax while the clause as it is 
lays down that borrowing for the pur
pose of expenditure liable to expendi
ture tax will be exempt from the tuc 
altogether.
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Mr. Speaker: He wants not only the 
interest, but the loan also not to be 
exempted.

The Deputy 'Minister of Finance 
(SbrI B. R. Bhagat): The point raised 
by the hon. Member is that the words 
“or repayment of” should be inserted 

.after the words “not being interest 
on”  in clause 5C1), because he con
tends that the clause as it is will pro
vide a big loophole for evading the 
tax while borrowing from the bank 
and again in repayment His view 
is not correct because if a person 
borrows from a friend or a bank and 
spends the money on himself, he will 
be liable to expenditure tax. at the 
time he actually spends it So, the 
tax: is attracted, and there will be no 
evasion Whatever be the source of 
income, as soon as he gets the money 
from the bank or borrows it and 
spends it, he will be taxed. So, there 
will be no evasion. In other words, 
this amount is charged to expenditure 
tax at the time it is spent, and it does 
not matter wherefrom the funds have 
been secured If we accept the hon.’ 
Member’s amendment that repayment 
of such a loan should also be taxed, 
it will amount to duublc taxation 
The money when it is borrowed is 
taxed because it is borrowed for 
expenditure, and according to him, 
when it is repaid it will be taxed 
again That is hardly desirable I 
think the clause a*; it is provides 
ample safeguards against any loop- 
holet-

Shri Narayanankutty Me.non: May
1 ark a question?

Mr. Speaker: The hon. Member
raised a point. It has been answered. 
It is now left to the House to accept 
or not.

Shri B. K. Bhagat: Yesterday the
House discussed this clause for a con
siderable length of time, and many 
hon. Members went into many aspects 
of this cliuse. The principles of the 
Bill have commended themselves to 
the House, but this is a novel measure 
and we lack administrative experience.

The Select Committee sp«nt a con
siderable time over the discussion of 
this clause and they have given certain 
exemptions. Those exemptions are: 
firstly, any expenditure or any item 
which is attracted by the wealth tax, 
which is in the naliure of an invest
ment or capital expenditure, may not 
be taxed again by way of expendi
ture tax, because it is a personal 
expenditure. So, certain exemptions 
arc covered by this principle that has 
been accepted by the Select Com
mittee

Then, we have to set up the adminis
trative machinery. In the beginning 
a lot of leeway has to be made up, 
and therefore we have tried to pro
ceed moderately There was another 
point of view expressed in the House 
as well as in the Select Committee 
that this tax is liable to cause much 
harassment So, exemptions to smaller 
items have been given under this 
clause so that the harassment may be 
minimised Similarly, other items 
like gifts etc., which are not for 
personal consumption have been 
exempted

So, basically those are the principles 
underlying the exemptions in clause 
5 It is not as if that the whole 
cream of this Bill is being taken away 
by providing these exemptions. The 
Select Committee after considering 
the pron.s and cons, decided to intro
duce these exemptions so that the Bill 
may not only be acceptable to the 
House, but can also be administered 
easily and also would be more logical 
and consistent

One of the main points made 
yesterday was that expenditure for 
public charitable purposes in India 
which is exempted under sub-clause 
(m) should be extended to similar 
expenditure outside India also. Cer
tain hon. Members made the point 
that pilgrimage to outside places like 
the Haj and others should be exempt
ed. Giving careful thought to this 
aspect of the matter, I think amend
ment 94 moved by Shri Jaganatha Rao
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meets the point. The amendment 
Bays:

“any expenditure incurred by 
the assessee lor any public pur
pose of a charitable or religious 
nature:

Provided that this clause shall 
not apply in the case of any 
expenditure incurred outside India 
for any such purpose unless the 
Board having regard to the cir
cumstances relating thereto, 
otherwise directs” .

This meets the point, because if you 
want to exempt any private expendi
ture for private charitable purposes 
like pilgrimage or other things, it 
does not fit in with the scheme as we 
do not exempt any expenditure on 
pilgrimage inside the country. What 
we exempt is expenditure for public 
purposes for public charity. If you 
extend the same logic, I think this 
amendment meets the point that 
similar expenditure outside India can 
be taken care of by the Board They 
can, after going through the very 
nature of things, prescribe rules or 
give exemptions or issue whatever 
other directions. For instance, if 
there is any trust for the benefit of 
pilgrims in Mecca or if anybody wants 
to give some donations for pilgrims 
to Sikh shrines in Pakistan, such 
expenditure will be taken care of. 
But I think private expenditure does 
not come under this category because 
in the very nature of things the
common people who go to Mecca or 
to any other place for Haj or any 
other pilgrimage are not attracted by 
the tax, as they do not have the net 
basic income from all sources of
Rs. 36,000. Similarly, if anybody has 
that amount of income and if he
spends a little on pilgrimage, I think 
it is reasonable that he should pay 
the tax also. So I accept amendment 
No. 94.

A point was made by Pandit Thakur 
Das Bhargava about books. He would 
not say that we are unreasonable as 
regards the point made that book*

should be exempt from this tax. We 
accept the point that there should be 
exemption of books. So we accept 
his amendment No. 1?9.

Another point was made about 
jewellery and bullion. In the very 
nature of things, these things are dur
able assets. The Select Committee 
has accepted the principle that if thp 
same jewellery and bullion and other 
things are charged to wealth tax, 
they should not be charged to expen
diture tax—that is, twice in a year. 
On this ground, we have given 
exemption, as in the case of shares or 
securities; they are not articles of 
personal consumption.

A point was made about cottage 
industries or works of art. The 
Select Committee has given exemption 
in regard to expenditure in connec
tion with articles of cottage industries 
or any work of art. It is said that it 
will provide a big loophole for eva
sion. I do not know if all the rich 
people who are attracted under this 
tax spend a large amount on works 
of art or any articles of cottage in
dustries But I think it will meet 
the other objective that hon. Mem
bers from all sides of the House have 
in view, namely, encouragment of 
cottage and village industries and 
works \of art. So I think this will 
serve a national and social purpose. 
Hence this amendment also does not 
hold much water.

Another point was made about 
expenditure m elections, that it need 
not be exempt. Every hon. Member 
knows how costly the elections have 
become and although it is not strict
ly in the nature of personal conspi
cuous consumption which we want to 
avoid, anybody who wants to come to 
Parliament or seek election to State 
legislatures has to incur a certain 
expenditure. The Select Committee 
in its wisdom decided to give exemp
tion to such expenditure. I think it is 
quite reasonable.

Some hon. Members said that live
stock mainly employed in agriculture
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should only be exempt; others should 
not be. Other hon. Members said that 
livestock like race horses need not be 
exempt. A point was made that this 
was very conspicuous expenditure and 
a lot of money was being spent in
volving foreign exchange. That is 
true, but it has various ramifications. 
If we spend only for agricultural pur
poses, what about the milch cows? 
If only draught-bulls are exempt, 
what about milch cows?

Mr. Speaker; The main point seems 
to be that race horse expenditure 
which comes to Rs. 11 lakhs annually 
should not be exempt.

Shri B. R. Bhagat: If they are
either imported or bred, that is done 
as a profession which comes under 
other exemptions. Any expenditure 
in regard to profession or trade or 
business is exempt. This will only 
affect what we call hobby horses. 
A man may have a hobby and he 
spends a lot of money on a race horse. 
But such persons would be very, very 
rare and exceptional. Mainly these 
horses are used for races. They emp
loy these horses as a trade or business 
and earn money out of it In the 
nature of things, it cannot be an arti
cle of personal consumption save and 
except, as I said hobby horses which 
are very, very rare in this country. 
I think for such a small number of 
cases only it is not necessary to with
draw exemption, because it is better 
that generally livestock or animal 
husbandry or veterinary services 
should be encouraged not only by 
Government—we are putting a lot 
of money in the Second Plan, and a 
lot of emphasis is given for improve
ment of veterinary services and 
development of animals generally— 
but also by private people who are 
interested in the development of ani
mal husbandry. So that point is 
disposed of.

An hon. lady Member raised the 
point that the salaries and pensions of 
servants and other staff of every in
dividual should be exempt. I will

also come to the question of rulers 
about whom the hon. Member from 
Rajasthan, Shri M. D. Mathur, waxed 
eloquent.

Shri Shree Narayan D u  (Dar-
bhanga): Servants are less necessary 
than race horses?

Shri B. R. Bhagat: If all those peo
ple who are attracted to this tax main
tain a large number of servants, I 
think they won’t mind paying a few 
chips. Otherwise, this will be a very 
big loophole for evasion, So it won't 
be possible to accept that amendment.

So far as the Rulers are concerned, 
the whole thing is linked up with the 
Wealth Tax Bill which the House has 
approved. If they have been given 
exemption under the Wealth Tax 
Bill, naturally, the expenditure over 
the large staff or the retinue to main
tain their status is guaranteed. They 
cannot be strictly called personal 
expenditure or conspicuous expendi
ture. That is more or less obligatory 
on them. So we extend the same 
principle which has been accepted in 
the Wealth Tax Bill.

Shri Shree Narayan Das. May I
also draw the attention of the hon. 
Minister that besides the Rulers. . . .

Shri B. R. Bhagrat: I do not want
to be interrupted, Sir. The hon. Mem
ber has spoken.

Mr. Speaker: Let the hon. Minister 
speak.

Shri B. R. Bhagat: A point was
made about immovable property. The 
hon. Member said we are encouraging 
investment in the unproductive field. 
In the very nature of things immov
able properties create durable assets 
and the expenditure is capital in 
nature. He says that improvements 
to the immovable property should not 
be exempted. I think it is hardly 
logical, if we allow somebody to pur
chase a house, to say that if he wants 
to repair it or if he wants to air- 
condition one room of it, tt should 
not be exempted. It would be a very
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fine argument to say that we are 
encouraging conspicuous expenditure. 
If the purchase of immovable pro
perty is exempt because the expendi
ture is mainly of a capital nature, we 
cannot, in the same breath' say that 
there cannot be any improvement by 
way of furnishing or by way of air- 
conditioning a portion. We have to 
take the house as a whole. Any 
improvement will enhance the value 
of the house and that cannot be 
treated as personal expenditure. On 
that score, that amendment is not 
acceptable to us.

It was said by the hon. Member 
opposite that in business we should 
exempt only expenditure which is in 
the nature of capital expenditure and 
not revenue expenditure. I think, in 
business, both capital and revenue 
expenditure are for earning income 
and increasing the business. Subject 
to your ruling, 1 think, this amend
ment is out of order because it goes 
beyond the original Bill because there 
the word used is ‘current expendi
ture’.

Mr. Speaker: What is that amend
ment?

Shri B, R. Bhagat: 1 do not have 
the number just now. I will give it 
later on

There was another drafting point 
made by the hon. Member I hazard 
to join issue with h im  on this. 1 
think the lawyer Members of the 
Select Committee considered that 
They say that even in income-tax, the 
same phrase is used, ‘wholly or 
exclusively’ . The hon Member has 
suggested ‘wholly or necessarily’ . 
Beyond that I cannot say more.

I have tried to cover most of the 
points made by the hon. Members 
yesterday. Another last point was 
made by Shri Supakar. Obviously, 
there are floods in Orissa and Bihar 
(Shri Supakar: Everywhere.) and he 
said that all expenditure on floods 
should be exempted I think that

will come under some other sub- 
clause, public purpose.

Shri Supakar (£>ambalpur): I was 
referring to. . . .

Shri B. R. Bhagat: How can it be
relief to himself?

Shri Supakar: It is expenditure on 
his own account.

Shri B. R. Bhagat: That is all I have
to say. I accept amendments Nos. M 
and 139

Shri Dinesh Singh: May I seek a 
clarification from the hon. Deputy 
Minister7 He said that expenditure 
in cottage industry is free from expen
diture tax What is the definition of 
cottafic industry?

Shri B. R. Bhagat: That is, I think, 
defined in other Acts.

Mr. Speaker: The other day the
same question was put as to the 
difference between cottage industiy, 
small-scale industry and village indus
try There is a separate Act for that

1 shall first of all put the amend
ments accepted by Government, 
amendments Nos 94 and 139 to vote.

The question is.
P a g e  5—

Jor lines 9 and 10, substitute—
“ (m) any expenditure incurred 

by the assessee for any public pur
pose of a charitable or religious 
nature:

Provided that this clause shall 
not apply in the case of any 
expenditure incurred outside India 
for any such purpose unless the 
Board having regard to the cir
cumstances relating thereto, other
wise directs;”

The motion was adopted.
Mr. Speaker: The question is:

Page 4, line 16— 
after "India" iTisert “books."

The motion tuas adopted.
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Mr. Speaker: With respect to the 
other amendments, I would like to 
know if any hon. Member wants any 
particular amendment to be put to 
the vote separately.

Shri Supakar: No. 173, Sir.
Shri Prabhat Kar (Hooghly) 

Amendments Nos. 48 and 50 and also 
No. 33 of Shri Menon

Mr. Speaker: I shall first put amend
ment No, 173 to vote The question
is:

Page 4,—after line 29, insert—

" ( j j ) a n y  expenditure reason
ably incurred to reimburse the 
loss or damage resulting from fire, 
flood, earthquake and other 
natural calamities.”

Those in favour will please say 
‘Aye*.

Division No. 29 ]

Some Hon. Members: ‘Aye’.
Mr. Speaker: Those against will

please say, ‘No’

Some Hon. Members: 'No'.

Shri Supakar: I want division, Sir.

Mr. Speaker: Let the lobbies be
cleared.

Hon. Members may see the nature 
of the amendment. Amendment No. 
173, by Shri Supakar, dealing with 
clause 5, relating to exemptions from 
tax. He wants that there should be 
exemption from tax for expenditure 
incurred to reimburse the loss or 
damage resulting from Are, flood, 
earthquake etc. He wants additional 
exemption, I will now put amend
ment No. 373 to the vote of the Houae.

The Lok Sabha divided: Ayes 27; 
Noes 187.

AYES (15 .24. hrs.
Baxter) ee, Shri S. M 
Beck, Shri Igna- ĉ 
flhanja D eot Shn 
Bharucha, Shrl N  ttithir 

Jr-tm m  K ilo, S iri 
Deb, Shti P. G 
Deo, Shn P K.
D i«ev« fan 
Drohar, Shri

Abdul Latccf, Shri 
Achal Singh, Seth 
Afjt Singh, ShH 
Atnbtlara, Shri Subbl*h 
Arumagham, Shri R- S. 
Arusnughun, Sbri S R. 
Afthvtoa* Shn 
Ayyaktnnu, Shri 
B«da& Singh, Ch.
Scjai# Shri Karaajnayan 
Bakliwal, Shri 
Ba’akrithnan, Shri 
Balxxuki, Shri 
Bn**}**, Bbri B. K 
Btnerji, Shri P. B. 
Bsne»hi Thakur. Shri 
Barman* Shri 
Baaappa, Shri 
Bhagat, Shri B R 
Bhakt D inhan , Shn 

Shri

Gaikwad, Shri B. 1C. 
Ghoda^ar, Shri Patchsinh 
Godsora, Shri S. C. 
Jadhav, Shn 
Jajpa) Smgb, Shri 
Kami Singhji, Shri 
Katti, Shri D-A.
Maihj, Shrr K. C.
Matin, Shri

NOES

Parmar. Shri K. U. 
Patll, Shri BaUiaheb 
Pockcr Sahib, Shri 
Prodhan. Shn B. C. 
Sarnpath, Shri E. V. 
Singh, Shn Kamal 
Sortn, Shri 
Supakar, Shn 
Valvi, Shn

Rirbal Singh, Shri Dineah Singh,
Borooah, Shn P.C. Dube, Shri Mulchlfld
Bo*e, Shri P. C. Dub)j»ta, Shri
Brahrn Perkuh, Cb. Eacharan, Shri 1.
Brajethwar Praaad, Slut Elay aperumal, Shri
Chakravartty. ShrirtMli Renu BJiaa, Shn M.
Chandak, Shri Geafcwad, Shri Faioainghrao
Chaturvedi, Shti 'Jamp*thy, Shri
Charda, Shri Gandhi, Shri Per ore
Chettiar, Shn R. Karaanathan Gandhi. Shn M . M
Daljit Singh, Shri Ghoah, Shn M . K.
Daaappa, Shri Go under, Shri Doraiawanii
D*ttrmtha Deb, Shn Gounder, Shri K . P.
D u , Shri K . K_ Guhi, Shri A. C .
D u , Shn M . M . Hairani, Shn Anaar
D ll, Shri K . T . H uda, Shri Sabodh
D m , Shn Kaitidhani H m cik i, Shri I. N .
D u . Shn Shree Narayan Hukara Singh, Sardar
Deb, Shri N. M. Jangde, Shrl
Dharmalmgam, Shn ]hun|hunw*U, Shn
Dindod, Shn Joftadr* Sen, Shn
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Kanakaaabai, Shri 
Kar, Shri Prabhat 
Keahava, Shri 
K<*kar, Dr.
Khedkar, Dr. G . 8 .
Khuon. Shti 
JChwaja, Shri Jamal 
Kistaiya, Shri 
Kodiyan. Shri 
KnpaJaru, Shrimti Sucheti 
Kruhfia Chandra, Shn 
Kmhnamachari, Shri T . T . 
Knihna Rao, Shri M . V. 
K u m o*n , Shn 
Kunhan, Shri 
Lachhi R im , Shri 
Lalun, Shn 
L «ik iii Shn N. C.
I airmi Shnmati
Ma&da Ahmed, Shnmati 
Malliah, Shri U. S.
Manaen, Shn
Mathur, Shn Hamh Chandra 
M enon, Shn Narayanankutty 
M uhra, Shn B 1).
Mufrra, Shri Bibhutl 
Muhra, Shn L  N.
Mirtira, Shri M  P 
M ura, Shn K. R.
Motuuddin, Shn 
Munitamy, Shn N R. 
Moraika, Shn 
Nair, Shn Kuttiknahnan 
Nair, Shri Vasudevan 
Nallakoya, Shn 
Namappa, Shn 
Naakar, Shn P S. 
Nathawam, Shn 
Nehru, Shn Jawaharlal 
Nek Ram, Shri 
Padalu. Shn K. V.
Padam Dev, Shn

Palamyandy, Shri 
Palchoudhun, Shrimati Ca 
Pandey, Shri K . N.
Pinna Lai, Shri 
Parmar, Shri De*n Bandhu 
Par mar, Shri Y . S.
Parutekar, Shn 
parvathi Km hnan, Shrimati 
Patel, Shnmati Man iben 
Paul, Shn N N.
Patel, Shn Raicihwar 
Paul, Shri Nana 
Raghubir Sahiu, Shri 
Raghunath Singh, Shri 
Rahman, Shn M . H.
Ranah, Shn 
Ram am, Shri
Raman, Shn C. R. Pattabhi 
Ramananda Tirtha, Swann 
Ramaiwaml, Shn S. V.
Ramaawamy, Shn K. S.
Rameshwar Rao, Shn 
Rampure, Shri M .
Ram Saran, Shri 
Rane, Shn 
Ranga, Shri 
Kartgarao, Shn 
Rao, Shn 1). V.
Kao, Shn Hanmanth 
Rao, Shn Jaganatha 
Rao, Shn T . B Vrnal 
FU>, Shrimali Renuka 
Reddy, shri hall 
Reddy, Shri N ari 
Redd\, Shn N&rapa 
Reddy. Shn Rami 
Rungsung Sui»a, Shri 
Sahodrabji, shrimau 
Sahu, Shn Rameihwar 
SaiRal, Sardar A S.
Salam, Shn Abdul

The motion was negatived.

Sam tnU, Shti S. C. 
Stogtnm . Shri 
Sarhadi, Shri Atft Singh 
Selku, Shn 
Sen, Shn P. G.
Shah, ShnmJtti Jayaben 
Shah, Shri Matubcndra 
Sha&karaiya, Shn 
Sharma, Pandit K  C. 
Shirananjappa* Shri 
Singh, Shn D, P.
Singh, Shti H. P.
Singh. Shri M N.
Singh, Shri T . N.
Sin ha, Shn Gajendra Praaad 
Smha, Shn K P.
Sinha, Shn Sfctya Narayan 
Subramanyam, Shn T, 
Sumat Pm>id, ih n  
Sunder Lai, Shn 
Suryanftrayanamurthy, Shri 
Swaran Singh, Sardar 
Tahir, Shri Mohammed 
Tangamam, Shn 
Tewan, Shn Dwankanath 
Thimmaiah Shn 
ThirumaU Rao, Shn 
Thomas, Shn A M 
Tiwan, Shri Babu Lai 
Tiwary, Pandit D. N,
Tula Ham, Shn 
Tyabji» Shri 
Uike, Shn 
Umrao Sigh, bhri 
Upidhya>a, Shn Shiva 13aU 
Vorma, Shri H 1J 
Venkausubbaiah, Shn 
Vuhwonikth Prasad, Shn 
Vyas, Shri Radhelal 
Wasnik, Shn Ralkmhna 
Wodeyar, Shn

Mr. Speaker: Now we will take up 
amendment Nos. 48 and 50, moved 
by Shri Prabhat Kar. In amendment 
No. 48 he says that no exemption 
ahould be given for expenditure 
incurred in the purchase of bullion, 
precious stones or jewellery. In 
amendment No. 50 he says that race 
horses ought not to be exempted. He 
Bays that exemption should not be 
allowed for race horses.

Star! Ranga (Tenali): Is exemption 
being given now?

Mr. Speaker: It is part of the live
stock or business carried on. The hon. 
Minister has explained all that.

The Minister of Finance (Shri T. T. 
Krishnamachari): There is a distinc
tion If a person has got a large 
number of race horses, he will not 
claim exemption under this clause and 
exemption would be given under other 
clause because he calls it a busi
ness. He says that it is his business 
to have them. But if a person has 
casually a horse or two, they will be 
exempted under this provision. The 
total exemption will not arise under 
this clause because as a business he 
will get exemption for it under other 
clause, so far as he is concerned. But 
if it is not his business and he has 
casually got a horse or two, they will 
be exempted under the clause.
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Mr. Speaker: There are two cate
gories. Firstly, there will be exemp
tion for expenditure incurred on all 
kinds of business. If a man deals in 
race horses, the expenditure incur
red by him on that will be exempted. 
But, suppose a man is owning a horse 
or two as a hobby That will be 
exempted as livestock. That is the 
explanation. I am explaining this 
for the purpose of enabling hon. 
Members to decide one way or the 
other.

I shall now put amendments num
bers 48 and 50 to the vote of the 
House.

13 iui.
Shri Jalpal Singh (Ranchi West— 

Reserved—Sch. Tribes): May I sub
mit, Sir, that the two issues are diffe
rent; one may agree with one and 
not with the other. I request that 
they may be put separately.

Mr. Speaker: The question is:
Page 4, lines 12 and 13,—
omit "or in bullion, precious stones 

or jewellery”

The Lok Sabha divided: Ayes 48; 
Noes 175.

D ivision No. 30]
Baneriee, Shn S M. 
Bhargava, Pandit Thakur Da* 
Bharucha, Shn Naiuhir 
Chakravartty, Shrimatl Rcnu 
Chaudhun, Shn T  K. 
Dasaratha Deb, Shn 
Dharmalmgam, Shn 
Dige, Shn 
Drohar, Shri 
Eliay Shn M.
Gukwad, Shn B. K 
Goray, Shri 
Jadhav, Shn 
Kir, Shri Prabhat 
Katti, Shn D A*

Vbdul Lateef, Shri 
Achal Singh, Seth 
Ailt Singh. Shn 
AmhaUm, Shri Subbiah 
Arumugham, Shri R.S, 
Anutiugham, Shn S R. 
Asbanna, Shri 
Ayjakannu, Shri 
BjkUh Singh, Ch 
Bahadur Smgh, Shri 
Baja), Shri Kamalnayan 
Bakliwal, Shn 
Balakxuhnan, Shn 
Balmiki, Shri 
Banerjea, Shri S.K 
Bantm, Shn P.B. 
Bangihi Thakur, Shn 
Barman, Shn 
Baaappa, Shri 
Bhagat, Shrt B R 
Bhakt Dmbanh, Shn 
Bbofu Bhai, Shri 
Bidari, Shri 
Blrbal Sifl#h, Shri

AYES
KhadUkar. Shn 
Kodiyan* Shri 
Kiunaran, Shn 
Kunhan, $hn 
Monay, shn 
Menon, Dr K U.
Menon, Shn Narayanankutty 
Mullick, Shn B C 
Kair, Shn Vatudevan 
Parmar, Shn K. U«
ParuJekar, Shri 
Parvaihi Krishnan, Shnmati 
Patel, Shri P R 
Paul, Shn Halataheb

NOES
Borooah. Shn P C.
Bose, Shn P C 
Brahm Pcrkaah, Ch. 
Brajeshwar Prasad, Shn 
Chandak, Shn 
Chandra Shanke^ Shn 
Chaturvedt, Shri 
Chavda, Shri
Chettiar* Shn R* Ramtnathm 
Chum Lai, Shn 
Daljit Smgh, Shn 
Dasappa, Shn 
D u , Shn K.K.
D m , Shri M.M 
Da*, Shri N T.
Dat, Shn Ramdhtm 
Dm , Shn Shree Narayan 
Datar. Shn 
Dmdod* Shri 
Dmeah Singh, Shn 
Dube, Shri Mutchani 
DubUsh* Shn 
Dwivedi, Shri M.L. 
Bacharan, Shn 1.

[13*01 h r* 1

Patilk, Shn Nana 
Pocket Sahib, Shri 
Fuxmooae. Shn 
Ramaxn> Shn 
Rao, Shri D. V.
Rao, Shn T . B Vittal 
Reddy, Shn Nagi 
Sampath, Shn ft V K. 
Smgh> Shn L. Achaw 
Siva Ha;, Shri 
Sugandhi ,Shri 
Tangamani* Shn 
Tiwary, Pandit D N. 
Wanor, Shri

Elayaperumal. Shn 
Oackwad, Shn Fatcwnghrao 
Gon«paihy, Shn 
Gandhi, Shn M.M 
Ganga Devj, Shnmati 
Gho*h, Shn M. K 
Godiora, Shn S.C. 
Gounder, Shn Domiwami 
Gounder, Shn K..P 
Harvani, Shn Anaar 
Haida, Shn Subodh 
Ha^anka, Shn J.N 
Hukaro Singh, Sardar 
Jajpal Smgh, Shn 
Jhuajhumvali, Shri 
Jogendra Sen, Shn 
Kcnakaiabai, Sbrl 
Karni Sioghjj, Shn 
Kethava, Shri 
Ketkar, Dr,
Khcdkar, Dr. G.B. 
Khiraii* Shri 
Khwajm, Shn Jamal 
Kittasya, Shri
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Rnihni Chuidi a, Shri Famur, Shn Y S Shah, Shnmati Jayabtn
Kmhnamachari, Shn T T Patel, Shrimati Mafitben Shah, Shri Manabaodra
Knaha* Shrl M.V Patel, Shrl N N Shankaraiya, Shn
Uchhi Ram. Shn Paid, Shn Raieahwar Sharma Shn H C
Lahin, Shn Rilhubir Sahii> Shn Sharma, Pandit K.C
Lukar, Shn N C Raghunath Singh, Shri Shtvanamappa, Shn
Launi Bal, Shnmati Rthmin Shn M H Singh. Shn D P
Mafida Ahmed, Shnmati Raj 1 ah, Shn Singh, Shn H P
Majhi, Shri R C Ramtn, Shn G.R Pattabhi Singh, Shn K N
Malliah, Shn U S Ramananda, Tirtha Swum Singh, Shn Kama!
Maoaen, Shn Ramuwami Shri S V Singh, Shn M N
Mehta. Shn J R Raroaiwamy, Shn K S Smxh Shn T  N
Mwbra, Shri B D Rameshwar Rao, Shn Smha, Shn Gajendra Prasad
Muhra, Shri Bibhuti Rimpure, Shri M. Sinha, Shri K P
Miihra, Shri L N Ram Saran, Shri Sinha, Shri Saty* Narayan
Mura. Shn R R Ram Subha t̂ Singh, Dr Sumant Prasad, Shn
Mohjuddin, -Shn Rane Shri Sunder La), Shri
MoTwta, Shn Rings, Shn Suryaaarayanamurthv, Shn
Murthy, Shn B S Rangareo, Shn Swaran Singh, Sardar
Hair, Shn Kuttikmhnar Rao, Shri Hanxnanth Tahir, Shn Mohammed
Nallakoya, Shn Rao, Shn Jagonatha f himmaiah, Shn
Nanpppa, Shn Ray, Shrimati Renuka ThjrumaJ a Rao* Shri
Narayanaiamy, Shn R Reddy Shn Bali Thomaa, Shn A M
Naikar, Shn P S Reddy, Shn Narap* Tula Ram, Shn
Naihitvanl, Shri Reddy Shn Rami Tyib]i» Shri
Nchni, Sri JawaharM Rungsung Sujsa, Shn Uike, Shn
Nek Ram, Shn Sahodrabai Shrimati Umrao Singh, Shn
Padalu, Shn K V Sahu, Shn Rameshwar Upidhytya, Shn Shiva Datt
Padam Dev, Shn Saigal, Sardar A S Valvi, Shri
Palaniyandy, Shri Salum, Shn Abdul \ anna, Shn B B
Palchoudhun, Shnmati II* Samanta, Shn S C Venkatasubbmah Shri
Pamle, Shn C D Sanganna Shn Vithwanath Prasad, Shn
Pandey, Shri K N Sarhadi* Shn Ajit Sinph Vyu, Shn RadhcUl
Pann* Lai, Shri Selku, Shn Wasmk Shn Balakn shn*
Pannar. Shn Dccn Bandhu Sen Shn P O

The motion was negatived
Vf odcjar, Shri

Mr Speaker The question is horses”
Page 5, line 8,— The Lok Sabha dtmded Ayes

add at the end--"excluding race Noes 161

Division No. 31] AYES [13.1

Banenee, Shn S M Rhadilkar Shn Paul* Shri Nana
Bharucha, Shrl Nauthir KodiyaO Shn Prodhan, Shn B C
Chakravartty* Shnmati Renu Kumaran, Shn Punnoose, Shri

handramam Kalo, Shn Kunhan, Shn Raman), Shn
Dataratha De > Shn Maihi, Shn R C Rao, Shn D V
Deb, Shn P G Manay, Shri Rao, Shn 1 B Vittal
Deo, Shri P K Maun, Shn Reddy, Shn Nag)
Dharmahogam, Shri Menon, Dr K.D Sftmpath, Shn B V K
Digc, Shn Meaon, Shn Narayanankutty Sharroa, Shn H C

Shn M Mullick Shri B C Singh, Shn Kamal
Ghoaai, Shn Nair, Shn Vasudevan Singh, Shn L Acht w
Garay, Shrl Nath Pai, Shri Sugandhi, Shri
Jadhav. Shn Parmar, Shri K U Supakar, Shn
Jaipa] Singh, Shn Parulekar, Shn Tangkmam, Shn
K*r, Shri Prabhat Parvathi Kmhnan Shnmati Valvi, Shri
Kami Sioghji, Shn Patel, Shn P R Warrior, Shn
Katti, Shri D.A Paul, Shn Balaaahtb Yadav, Shn
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NOES
AWuA Latetf, Sbn 
Adud Siogbi Seth 
Aiit Singh, Shri 
Ambalam, ShriSubbub 
Ansmugham. Shri R S 
Arumugham, Shn S R 
Aahanaa, Shn 
Ayyakannu, Shi i 
Bftdan Singh, Ch 
Baft}, Shn Kamalnayan 
BakliwaJ, Shri 
Balaknshjtan, Shn 
Balmiki, Shn 
Baaeuea, Shn S k  
Baneni, Shn P B 
Batuhi Thakur, Shn 
Berman, Shn 
Bhagat, Shn B K 
Bhakt Danhan, Shn 
Bhogji Bhai Shn 
Btdan, Shn 
Borooah, S h r i P  C  

Bose, Shn P C 
Brahm Pcrkaih, C h  

Brijeshwar Prasad, S h r  j 

Chandak, Shn 
f'handra Shankar, Shn
Chaturvedi, Shn 
Ctovda, Shri
Oheitiar, Shn K Raman* h m
Chum Lai, Shn
Dahit Singh, Shn
O n, Shrt K K
D ai, Shn M M
Dis, Shti N r
Da* Shn Ramdham
Dat ar, Shri
Deb Shri S M
Dindod Shri
Dine&h Si ntth, Shrj
Drohar, Shri
Dube, Shn Mulchand
DubJnh, Shn
Bacharan. Shn I
Elayaperumal, Shn
Gsekwad. Slirj Fafeimghrao
Ganapathy, Shn
Gandhi, Shn M M
Gtnga Devt, Shnmati
Ghoduar, Shri Fatehainh
Goth, Shn M K
Goundet, Shn Dorajiwami
Gouoder, Shn K P

Harvaru, Shn Anaar 
Hatda, Shrt Subodh 
H&z&nka, Shn J N 
H<ikam Singh, Sardar 
Jogcndr a Sen, Shn 
Kanakasabai, Shn 
Keihava, Shn 
Keskar, I>f 
Khedkar, Dr G B 
Khimu* Shn 
Khwaja, Shn Jamal 
Kistaiya. Shn 
Kruhna Chandra, Shjv 
Knj’hnama-vhan, Shn T  I 
Knthna Rao, Shri M \
I achbi Ram, Shri 
I ahm Shri
1 j1 ^hn R S 
La»kar, ^hri N C 
I a*mi Bax, ShnmaU 
SiaUda Ahmed, Shnmati
M a T fia h , phrt U  S 
Manaen. Shn 
M e h t a  S h r i J K  
M is h fb  S h rt  IJ D  

M ib h r a , f ih n  Bibhuti 
Mishra Shn L  N 
Miihra S h r i M P 
Mishra S h n  R R 
Mohiuddn Shri 
Mum*u« im\ Shti N R 
M o r a ik u  Shn 
M u r ib > , S h n  B  S  

Nair, Shn Kuttiknahnan 
NaUakoya, Shn 
N a n jo p p j  Shn 
Nara}amam>» Shn R 
N j i  k n r S h / i  P  S 
Nathwmi Shn 
Nehru, ^hri JavvaharJal 
P j d  ilu  S h r i  K  V  

padam Dev, S h ri 

PaJchoudhun Shnmati Da 
P a n d e y , Shn K N  
Parma Lai Shn 
Parmaar, Shn Dcen Handlm 
Parmar, Shn Y S.
Patel, Shrmjafi Manibar)
P a te l, S h n  N  N  

Patel, Shn Rajeihwar 
Pocket Sahib, Shn 
Kaghubir Sahai, Shn 
Rtghunath Stnfth, Shn 
Rahman, Shn M H

The motion u>as negatived

Rajaiah, Shn
Raman, Shn C K P&nabhx 
Ramaav'ami, Shn S V 
Ramattvaray, Shn K S 
Rameshwar Rao, Shri 
Rampure, Shn M 
Ram Saran, Shn 
Rane, Shn 
Rang** SI n 
Rangaraov Shn 
R«o, Shn Hanmantfcj 
Reddy, Shn Jiali 
Reddy, Shn Narap* 
Runcsung Suisa, Shn 
Sahodtabai, Shnmati 
Sahu, Shn Rameahwar 
Saiga), Sardar A S 
Salam, Shn Abdul 
Samanu, Shn S C 
Sanganna, Shri 
Sarhadi, Shn Ant Smgh 
SeJku, Shn 
Sen, Shn I* (j 
''hah, Shn Mttnabendta 
shj^ltarajyo, Shn 
Shivanonlapvu, Shn 
Siofth. Shn D P 
Smfsh Shr», P 
Smith, Shn M N 
SmKb ^hn T  N 
Smha Shn Oaiendra Praaad 
Sinha, ^hri K P 
Sinha, Shn Satya Narayan 
Siva Rrj, Shn 
Surttat Praaad, Shri 
Sunder I al, ^hri
s Ur>anaro>a namurthy, Shr* 
Sttamn Singlh, Sardar 
Tahir, Shn Mohammed 
Timmaiah, Shn 
Thirumala R^o, Shn 
rhomas Shn A SI 
Tiwan, Shn Bahu I al 
Ttwary, Pandit D N 
Ttila Ram, Shn 
T yabn Shn 
Uike, Shti 
Umrao Singh  ̂Shn 
Upadhyaya, Shn Shiva Dati 
Varma, Shn B B 
Vishwanaih Praaad, Shn 
Vym, Shn Radhelal 
Wiunik, Shn Bd’akxiihnaA 
Wodeyar, Shn
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Mr. Speaker: I shall now put all 
other amendments to vote.

The question is'
Page 5, line 8,—

add at the end—
“except race horses"

The motion was negatived

Mr. Speaker: The question is
Page 5, line 10,—

omit “in India”
The motion was negatived

Mr Speaker: The question is

Page 6,—
after line 27, add—

“ (s) any expenditure incurred 
by the assessee for or by way of 
salaries, allowances and/or 
pensions to servants, staff or other 
persons in his/her employment 
or who have retired from service **

The motton was negatived 
Mr. Speaker. The question is 
Page 6,—
after line 27, add—

"(s ) any expenditure incurred 
by the assessee for or by way of 
salaries, allowances and/or 
pensions to servants, staff or other 
persons in his employment or who 
have retired from his service.”

The motion was negatived

Mr. Speaker: The question is
Page 4,—

omit lines 14 to 17.
The motion was negatived

Mr. Speaker: The question is
Page 6,—

omit lines 20 to 27
The motton was negatived

Mr Speaker: The question ia:
Page 5, line 8,— 

add at the end—
“for the purpose of agriculture1*.

The motion tcom negatived.

Mr. Speaker: The question is
Page 5, line 10,— 

add at the end—
“including the expenditure on 

pilgrimage”
The motion was negatived

Mr. Speaker: The question is
Page 3, lines 30 and 31,—

omit “wholly and exclusively”
The motion tuas negatived

Mr Speaker: The question is
Page 3, line 33,—
add at the end—

“ to the extent it is incurred for 
these purposes"

The motion was negatived

Mr Speaker: The question is
Page 3, line 35,—

for “wholly and necessarily sub
stitute—

“to the extent it is necessary"
The motion was negatived

Mr Speaker The question is
Page 4, lines 1 and 2,—

for “wholly and necessarily” 
substitute—

“to the extent it is necessary.”
The motion was negatived

Mr. Speaker. The question is
Pages 5 and 6,—

omit lines 31 to 35 and 1 to 19 
respectively
The motion was negatived
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Hr. Speaker: The question is:
Page 5,—

omit lines 7 and 8.

The motion teas negatived.

Mr. Speaker: The question is: 

Page 8, line 29,— 

omit “revenue” .

The motion was negatived.

"Mr. Speaker: The question is:

Page 3, lines 82 and 33,—
omit “or lor the purpose of 

«aming income from any other 
source” .

The motion was negatived.

Mr. Speaker: The question is:
Page 3,—

omit lines 34 to 37.
The motion was negatived.

Mr. Speaker: The question is:
Page 4, line 9,—

for “maintenance or improve
ment" substitute—

“or maintenance” .

The motion was negatived.

Mr. Speaker: The question is:

Page 6,—

omit lines 11 to 13.

The motion was negatived.

Mr. Speaker: The question is:

Page 3, line 31,-- 

omit “business” .

The motion was negatived.

Mr. Speaker: The question is:
Page 4, lines 24 and 2S,-r-

for “not being Interest on any 
loan or other borrowing”  sub
stitute—

“not being a loan or other bor
rowing, or an interest thereon” .

The motion was negatived.

Mr. Speaker: The question ia:

Page 6,—

omit lines 9 to IB.

The motion was negatived.

Mr. Speaker: The question is:

Page 4, lines 16 and 17,— 

omit “or any work of art” .

The motton was negatived.

Mr. Speaker: The question is:

Page 4, line 24,—

after “interest on”  insert “or* re
payment o f ’.

The motion was negatived.

Mr. Speaker: The question is:

Page 5,—

after line 10, add—

“Provided that the assessee does 
not get any monetary relief or 
benefit from such expenditure.”

The motion was negatived.



11835 Expenditure Tax Bill 4 SEPTEMBER 1957 Expenditure Tax Bill 11836

Mr. Speaker: The question is: 

Page 0, and «,—

omit lines 35 and 1 to 12 res
pectively.

The motion was negatived.

air. Speaker: The question is:

“That clause 5, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to 
the Bill.

Clause 6.— (Deductions to be made 
tn computing the taxable expen

diture

Mr. Speaker: Clause 6 appears to be 
thq one clause for which there are a 
number of amendments. Also, there 
are a number of amendments tabled 
to the Schedule If it is the desire of 
the House I shall take clause 6, and 
the Schedule immediately after that. 
The other clauses are all of a formal 
nature Even if we have to put them 
all together, it does not matter. So, 
now we take up clause 6 and after 
that the Schedule Hon. Members 
may confine their remarks to 15 or 
20 minutes They may now indicate 
in order the numbers of amendments 
that they want to move.

Shrt Narayanankatty Menon: Sir, 1 
want to move my amendments Nos. 25, 
27, 28, 30, 33, 34 and 35.

Shri Prabhat Kar: I want to movft
my amendment No. 53.

Shri Balaaaheb Paiil (Miraj): I
want to move amendments Nos. 109, 
110, 111.

Shrl Kami Slngfcji (Bikaner): I
want to move my amen dan ants Nos. 144 
and 145.

Pandit Thakur D u  B h a r im
(Hissar): I want to move amendments 
Nos. 60, 61, 62, 63, 141, 142, 143, 183, 
184.

Shrlmati Da Palchoudhuri (Nabad- 
w ip ): I want to more amendments 
Nos. 97, 98, 99.

Shri Jhunjhunwala (Bhagalpur): I
want to move my amendments Nos. 
176, 177 and 178.

Dr. Sushlla Nayar (Jhansi): 1 want 
to move amendment No 96 which i* 
same as 144.

Shrl Dasappa (Bangalore): I want 
to move my amendments Nos. 181 
and 182.

Shrl Rameshwar Rao (Mahbub- 
nagar) - I want to move my amend
ments Nos. 154 and 154

Shrl Narayanankutty Menon: I beg: 
to move:

(1) Page 6, line 38,—

omit “customs duties on, or” .

(2) Page 7, line 2,— 

omit “any civil or".

(3) Page 7,— 
omit lines 4 to 10.

(4) Pages 7 and 8,—
omit lines 27 to 35 and 1 to

respectively.
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(5) Page 8, line 16,—

for  “Rs. 30,000” substitute—
“Rs. 12,000".

<6) Page 8,—

omit lines 18 to 24.

(7) Page 8,—

(i) line 19, for “Rs, 30,000” sub
stitute “Rs. 12,000” ;

(ii) line 21, for “3,000” substi- 
• tute “ 1,500” ; and

(iii) line 23, for “Rs. 60,000” 
substitute “Rs. 30,000” .

Shri Prabhat Kar: I beg to move:

Pages 8 and 9,—

omit lines 31 to 40 and 1 to 7 res
pectively.

Shri Balasaheb Pat 11: I beg to move:

(1) Page 7,—

omit lines 11 to 23.

(2) Page 7, line 34,—

far “Rs. 5,000” substitute “Rs. 
10 000” .

(3) Page 8,—

for lines 21 to 24 substitute—

“ 10,000/ -  for every additional 
coparcener.”
Shri Kami Singhji: 1 beg to move:

(1) Pages 7 and 8,—

omit lines 34 and 35 and 1 to 9 
respectively.

(2) Page 8< lines 13 and 14,—

omit “in any country outside 
India subject to a maximum of 
Rs. 8,000/- per year” .

XI837 Expenditure Tax Bin 4

Pandit Thakur Das Bhargava:
beg to move:

(1) Page 8, line 32,— 
after “authority" insert—
“and all penalties, costs and 

expenditure incurred in connection 
therewith” .

(2) Page 7,—
after line 3, insert—
“ (bb) any expenditure incurred 

by the assessee for keeping the 
accounts for purposes of assess
ment of the taxes;”
(3) Page 7, line 3 4 -  

add at the end—
“in the case of an individual and 

Rs. 10,000 in the case of Hindu 
undivided family**.

(4) Page 8,—
for line 18 to 24, substitute—
“ (ii) where the assessee is a 

Hindu Undivided Family, the 
basic allowance for the Hindu Un
divided Family shall not exceed 
one lakh rupees adjustable on the 
following proportionate basis; for 
the karta, his wife and children 
as well as for each coparcener, his 
wife and children rupees thirty 
thousand each and a further allow
ance of rupees three thousand 
each for other members of the 
family entitled to maintenance;”
(5) Page 7, line 10,—

for “ in each case” substitute “for 
each marriage” .
(6) Page 7, line 25,—

for “parents” substitute “father 
or mother” .
(7) Page 7, line 26,—

add at the end—
“in each case”.

(8) Page 7, line 30,—
for “and” substitute “subject to 
maximum of Rs. 5,000; and” .
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(9) Page 7,— 
for line* 31 to 34, substitute—
“ (ii) if a Hindu Undivided 

Family consisting of two or more 
members in respect of medical 
treatment of the family, subject 
to a maximum of Bs. 10,000” .1
Shrlmatl 11a Palchoudhurl: 1 beg

to move:
(1) Page 8, line 11,— 

omit "one” .
(2) Page 8, line 14,—

for “per year”  substitute “per 
dependent per year".
(3) Page 8,—

after line 14, insert—
"(gg) any expenditure incurred 

by the assessee in respect of the 
education within India of his 
dependants;*’
Shri Jhunjhunwala: I beg to move;
( 1) Page 7,—

after line 26, insert—
“ (ee) any expenditure incurred 

by an assessee in respect of 
ceremonies relating to births or 
deaths in the assessee's family to 
a maximum of Rs. 2,500/-.”
(2) Page 8,—

(i) in line 11, omit “one",
(ii) in line 12, omit “One”, and
(iii) in line 14, for “Rs. 8,000/- 

per .. year” .. substitute—“Rs. 
8,000|- per dependent per year” .
(3) Page 8,—

after line 14, insert—
“ (gg) any expenditure incurred 

by the assessee in respect of the 
education within India of any of 
his dependents."
Shri Dasappa: I beg to move:
(1) Page 7, line 34,—

for “ Rs. 5,000” substitute 
“Rs. 10,000”.
(2) Page 8, line 2,—

for “Rs. 5,000/-” substitute 
“Rs. 10,000/ - " .

Shri Rameafawar Bao: I beg to
move:

(1) Page 8, line 11.—

after “education of”  insert "him
self or” .

(2) Page 8, lines 12 and 13,— 

omit “one other” .

Mr. Speaker: All these amendments 
are before the House.

Pandit Thakur Das Bhargava: Sir
you were pleased to say that you will 
take up clause 6 and then the Sche
dule. What about the rest?

Mr. Speaker: I will come to that 
afterwards.

Pandit Thakur Das Bhargava: I
only want to submit that if no time 
is to be given for discussion on thorn 
clauses, I propose that at least the 
amendments may be allowed to be 
moved and votes taken thereon.

Mr. Speaker: I am entirely in the 
hands of the House.

Pandit Thakur Das Bhargava: I am
only saying that merely the amend
ments may be allowed to be moved 
and votes taken thereon.

Mr. Speaker: We have allotted a
particular time for this Bill in the 
Business Advisory Committee and 
passed it here also. I would not like, 
normally, to allow anything to be 
passed here by mere guillotine. So 
far as this matter is concerned, to 
avoid that contingency I will place the 
most important ones before the House. 
I have no objections to the amend
ments being moved, but then the Gov
ernment must also reply.
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Pandit Thakur D u Bhar|>n: If it
comes to guillotine, I am only pro
posing that we may be allowed to 
move our amendments and votes taken 
thereon.

S&rdar Httkam Singh (Bhatinda): 
Allowed to be moved, or deemed to 
have been moved?

Pandit Thakur Das Bhargava: They 
may be deemed to have been moved, 
even that would certainly satisfy us.

Mr. Speaker: I will think about that 
later. Now, Shri Narayanankutty
Me non.

Shri Narayanankutty Menoa: Sir,
in moving my amendments to clause 
6.......

Mr. Speaker: Order, order. I have 
been thinking about this matter. Those 
hon. Members who have assiduously 
studied the subject are anxious that 
they should express their opinion on 
some particular matters which they 
consider are very important. But, as 
soon as the clock strikes 5-30 Mem
bers become fidgety. I propose to do 
one thing. Whatever may be the 
time allotted by the Business Advisory 
Committee for the purpose of pro
viding business to be conducted or 
completed during the Session having 
regard to the schedule as a whole, if 
in a particular measure, after we take 
up that particular Bill, I find that 
the House is anxious to extend the 
period of discussion by some time, I 
have the least objection, provided the 
House is agreeable to sit for any 
number of hours and provided the 
whole thing is finished that day. The 
hon. Members must take up their 
minds to continue to be in the House 
and the House must sit. If they want 
one hour more,—and I am willing to 
sit for one hour more—let it be un
derstood that the House will sit for 
one hour more so that the work that 
has been allotted for the day under 
the directions of the Business 
Advisory Committee which have 
been adopted by this House, shall be 
completed.

Shri Narayanankutty Menon: We
are agreeable.

Mr. Speaker: They are agreeable
but they will tell me that there if 
no quorum. I will consult the hon. 
Minister of Parliamentary Affair* 
before I intend adopting that rule. 
If the Business Advisory Committee 
after serious discussion in the pre
sen ce of hon. Members who are 
representatives of various groups, 
comes to the conclusion that—it 
can be watched (Junng the course of 
the discussion—it so appears that a 
particular emphasis was not laid on 
a point or the import of a point was 
npt appreciated in respect of a parti
cular clause, and if one more hoar 
is required, we shall finish it that 
day. On that understanding, I am 
prepared to allow any more time 
in accordance with the wishes of 
the House. I shall discuss this 
matter with the Business Advisory 
Committee and take a decision— 
where all the parties should be pre
sent and each party must take the 
responsibility, each leader who ia 
sitting there, to bring in its own 
followers .to be' present in the House 
and not complain here about the 
want of quorum.

I think in the meanwhile we have 
to apply the guillotine. In the 
meanwhile, the hon. Members from 
various groups will tell me the 
clauses which the House may take 
up and the other clauses to which— 
being formal—the guillotine may be 
applied.

Shri Narayanankutty Menon: For
our party, the amendment that we 
are bringing to clause 6 is important, 
and we are not interested in the 
rest.

Mr. Speaker: Similarly, the others 
can pass on chits to me.

Shri Narayanankutty Menon: In
moving my amendments to clause <J, 
I wish to give a compliment to the 
Finance Minister for the part he 
played in allowing all these amend
ments and the commendable enthu
siasm in introducing the Select 
Committee Report to this House.

He quite correctly made his posi
tion clear and his only request to the 
Opposition yesterday was, not to
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make this Bill more ridiculous than 
it is at present, as introduced after 
the Select Committee has reported 
The whole Bill, as reported by the 
Select Committee, in spite of the 
fact that we had very able draftsmen 
in the Select Committee whence the 
report has come, now looks like a 
moth-eaten paper tiger that has 
been shown against those who could 
pay the expenditure-tax.

An unprecedented method of draft
ing has been introduced in this Bill 
by providing three types and three 
different modes of exempting those 
people who come under this taxation 
measure. Normally, under an ordi
nary legislation of taxation, we find 
certain types of people and certain 
types of taxable capacity are being 
exempted, but here you find, first of 
all, an overall exemption on the basic 
limit of Rs. 30,000, is given. A  colour
able design of another exemption is 
given by fixing that the tax is appli
cable only to those who have got a 
net income of Rs. 36,000. A third 
type of colourable exemption comes 
when certain types of expenditure will 
not be deemed to be considered as 
expenditure for tax. That comes 
tinder clause 5, and clause 6 gives the 
final show of exemption an which cer
tain types of expenditure are taken 
out of the purview of the tax.

I shall confine myself to the exemp
tion given in respect of the expendi
ture incurred in the civil and criminal 
proceedings. We shall not forget that 
we discussed these exemptions and 
these taxes which are applicable only 
io those gentlemen who have got a 
net income of Rs. 36,000 in India to
day, and to those who choose to spend 
Rs. 30,000 per annum. That is only 
after Rs. 30,000 have been spent for 
their livelihood, for their pleasures, 
for purchasing race-horses which are 
exempted and ‘after indulging in all 
sorts of criminal and civil litigation 
proceedings within the limit. Those 
who are incurring expenditure on civil 
litigation and criminal litigation are 
sought to be exempted in clause 6. 
We tajie objection to the exemption 
that Is granted especially to civil

litigation matters. If it were • 
criminal case, unless and until the 
assessee is pronounced by the court 
either to be guilty or not guilty, the 
presumption is there, namely that 
the assessee is not guilty, and what
ever exemption that the assessee in
curs to prove his innocence before 
the court of law should be deemed 
to be a rightful exemption because 
the question of life and property is 
involved. But we fail to understand 
why after allowing this Rs. 30,000 
and this presumption of exemption in 
all these matters, the expenditure that 
is incurred by the assessee for civil 
litigation should be exempt.

We submit that the exemption that 
is granted under clause 6(b) for all the 
expenses that are incurred in civil liti
gation, which ordinarily, by implica
tion, means a litigation in respect of 
property and money to either multiply 
money or safeguard the interests of 
property and money, should be taken 
away, so that the assessee could be 
given a free hand to spend anything 
to protect the life and property, and, 
at the same time, when he wants to 
protect the property or to accumulate 
or to multiply the money, he should 
be liable to pay 10 per cent, that is 
sought in the Act.

The next amendment is regarding 
marriage expenses.

Mr. Speaker: I am afraid it is out of 
order. Marriage expenses were pro
vided for in the Bill. They have add
ed some more items.

Shri Narayanankutty Menon: I am
confining myself to the addition made 
by the Select Committee and I am not 
moving that amendment because that 
is out of order. But I am entitled to 
make my remarks on the report of the 
Select Committee. I am not moving 
that amendment, but I am confining 
my remarks to the exemption that hag 
been allowed for marriage.

The hon. Finance Minister, frank as 
he is from yesterday onwards, admit
ted that the best way of spending 
money when somebody thinks o f
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pending fabulously, is to spend it on 
marriage of somebody. In India to* 
day, if a couple is very serious 
to marry, they could marry with 
Rs. 5. We are not putting a premium 
on marriage; we are not putting a 
premium upon romance and love. 
What we say is, if somebody chooses 
to spend Rs. 50,000 on marriage, the 
circumstances of the country at pre
sent warrant that he wiJl give to the 
State ten per cent. more. For that 
purpose we are not taking away any 
o f  the enjoyment of the couple; we 
are not taking away out of that any 
o f  the enjoyment of the parents. 
Some people were stating that if we 
choose to spend Rs. 50,000 today, the 
amount we pay would be something 
more to the State. I do not consider 

’ that any exemption that has been 
granted for marriage is a reasonable 
exemption, an exemption which is 
deserved, in spite of the fact that we 
are giving a total exemption of 
Rs. 30,000 which, any people living 
in India today, could afford, to what
ever class he belongs.

The last one is medical treatment. 
Much has be^n said about the humani
tarian considerations which should 
weigh with us when we consider 
medical treatment. An appearance 
has been made by hon. Members that 
we will be thoroughly inhuman if any
body in this House today says that 
medical expenses incurred by a person 
in India should be taxed. But the 
real truth is, when we are getting 
Us. 30,000, it can be very well assum
ed—and it has been found out by 
enquiry committees—that the normal 
requirements of a man in regard to 
medical expenses for ordinary aver
age ailments that one gets in India 
today, considering the normal medi
cal facilities available to the 400 
million people, could very weH he 
confined to Rs. 30,000.

Pandit Thakur Da* Bhargava: What 
About an extraordinary ailment?

Shrl Narayaaankutty Maoon: When 
compared to the standard of medical 
treatment that is available for the 
people in India today—the common 
man—I gay that the expenditure muat

be confined to Rs. 30,000. We are 
not denying the luxury of medical 
treatment in whatever circumstance*. 
What I say is, if you want to spend 
more than Rs- 30,000, more than a 
respectable level, you will have to pay 
just as one pays in the black market. 
In the black market, one can buy 
medicines—in fact, a black market 
exists today for penicillin and strepto
mycin—and pay for the medicine at 
the black market rate. But you pay 
some money for the exchequer so that 
the exchequer also may be benefited. 
We consider that Rs. 30,000 exemption 
is quite adequate for any sort of ail
ment, that comes to a man in com
parison with the standard of treat
ment that is available for the common 
man. Whatever might be the luxury 
that one wants, whatever might be 
the higher class of hospital that he 
goes to, whatever might be the highest 
type of doctors that could be avail
able, the existing limit of exemption 
is adequate. Thus, I conclude regard
ing these three amendments.

I also submit that there is an extra
ordinary provision given which en
ables the assessee to acclimatise him
self to the expenditure-tax so that the 
expenditure-tax officer is given a dis- , 
cretion, and so that he may enable the 
assessee to accustom himself to the 
taxation. That clause also is entire
ly unwanted, especially because that 
will give a loophole for evading this 
tax, because the tax itself will be-, 
come operative only in future. Any 
person in India might have spent 
very luxuriously very fabulous 
amounts in the past. What is the 
consideration if that fabulous ex
penditure scale is to be taken into 
consideration and a grant is given to 
him in view of the great expenditure?

The essance of the Act is to cut 
down expenditure and this-will go 
beyond the basic principles and the 
purpose for which this Act is brought 
forward when an allowance is giver, 
to the assessee.

I would like to make an earnest 
appeal that if at all the Finance 
Minister wanted to give to the
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common man of India a psychologi
cal impetus by introducing this 
tax, instead of giving this long 
list of amendments that he did, 
if he would have given a basic 
minimum of exemption, which it 
would be free from the taxation, 
much of the possibility of evasion of 
these taxes could have -been avoided. 
1 would conclude by pointing out es
pecially in the light of my amend
ment to clause 5(i) which is, ac
cording to me, a wide loophole for 
borrowing and spending without pay
ing the tax, that this expenditure tax 
with all these exemptions is like a 
moth-eaten paper tiger pointed at the 
common man and at the same time 
fabulous rates of expenditure going 
up, without any result being got and 
without the exchequer being benefit
ed by the payment of the tax,

Shri Yadav (Barabanki) rose—
Mr. Speaker: Has the hon. Member 

given any amendment?
Shri Yadav: 1 want to speak in sup

port of Mr. Menon’s amendment.
Mr. Speaker: Let me dispose of hon. 

Members who have tabled amend
ments. Then I will call him.

Shri Karnl Slnghjt: I rise to support 
my amendments Nos. 144 and 145, 
which relate to medical aid in this 
country and education. My views as 
a whole on this Bill have been clearly 
appended in my minute of dissent 
and I shall, therefore, only concent
rate on these two aspects which are 
under discussion.

At the very outset, I would like to 
say that, no matter what views my 
other brother Members may hold, 1 
for one very strongly feel that any 
expenditure incurred on medical aid 
in an attempt of a human being to 
save the life of his near and dear 
ones cannot, by any stretch of imagi
nation, be classified as ostentatious 
display. The expenditure which is to 
be incurred on medical aid must 
necessarily depend on the nature of 
the illness, the means at the disposal 
of the human being and, above all,

the value that a man places on the life 
of himself or the dependent members 
of his family. I have no doubt tha 
the people in this House who have 
spoken in favour of the expenditure- 
tax will agree that in cases where the 
life of the assessee, or brother or 
father or any dependent hangs in 
balance, most of them here would be- 
prepared to spend even out of their 
capital or even borrow, if they can 
save the life. What right has the 
Government to place an impediment 
in the way of a human being trying 
to look after the health of himself 
or his dependents? We claim to be a 
Welfare State. I do not deny that; I 
think we are making great attempts 
to build up & Welfare State. But w e 
must accept that as far as medical aid 
in this country is concerned, we do 
not have a completely adequate 
system to take care of all illnesses. 
Surely it means that the citizens o f  
this country have to go abroad fo r  
medical facilities which are available 
there and which are not available in 
India,

If the Government is not in a posi
tion to provide us with the highest 
form of medical treatment, I do not 
•know how they can acquire the right 
to put an impediment in our wayT 
Of course, if the Government is pre
pared to give the people of India an 
assurance that the highest form o f  
medical treatment will be available to 
the poorest and the rich alike both 
in India and by sending abroad at 
Government cost, I would be very 
happy to withdraw my amendment. 
But I see that that assurance is not 
likely to come for another 10 or 15 
years.

Looking into the justice of the mat
ter, if we examine the expenditure- 
tax, we will see that expenditure on 
houses and livestocks and even hoard
ing in the shape of gold, bullion and 
jewellery is permitted. But we are not 
allowed to preserve our health be
yond an arbitrary figure of Rs. 5,000 
carried forward for three years, as is 
being fixed. If you examine the 
exemptions clause, you will find that
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the purchase and maintenance of ani
mals have been treated as exempted. 
Maintenance of animals, payment of 
veterinary doctors’ fees etc. upto any 
limit has been exempted. 1 want to 
know since when animals have start
ed taking priority in this country over 
human beings? You allow repairs to 
houses, but you do not allow repairs 
to the human body. You allow in
vestment in the form of gold, buillion 
and jewellery, but you do not allow 
investment in the shape of our health. 
You will agree with me that to a 
healthy man is far more useful to 
everyone including the Nation; a dead 
man is useful to nobody.

Mr. Speaker: In Plato’s Republic, I 
thinic if a man is continuously ill for 
15 days, he ought not to be attended
to.

Shri Kami Singhjl: If it is your 
opinion___

Mr. Speaker: It is not my opinion; I 
believe that was the guiding princi
ple here.

*

Shri Kami Sinyhji: I believe we are 
living in a country where we Indians 
feel that we would not like to wish 
death or illness even to our enemies. 
I am afraid I am an old-fashioned 
Indian in that way. I think there are 
a lot of Members here who are 
modern___

Mr. Speaker: I would like to remind 
hon. Members that I have no opinion 
at all so long as I sit here. I said 
Plato’s Republic not to interrupf the 
proceedings, but just to make some of 
the hon. Members here get a little 
more interested in the debate. '

Shri Kami Slnghji: The expendi- 
ture-tax, whatever its merits or de
merits may be, has ignored one very 
important factor and that is the 
human factor. We are enamoured to
day of a more integrated tax economy, 
plugging a hole here and a hole there, 
but we completely forget that when a 
human being is ill, he and his family 
lives under great stress.

I cannot understand Mr. Menon 
saying, "When a man' is ill, what- 
does it matter if he pays to the Gov
ernment a paltry sum of a few 
rupees?” Nowhere in the world is- 
any impediment laid on a person's 
medical expenditure. I think it is ac
cepted that when we are ill and when 
a member of our family is dying be
fore our very eyes, if the tax collec
tor comes and tells us that you have 
to pay anything upto 100 per cent., I 
am sure that is not very welcome at 
that stage. Therefore, I very humbly 
request that medical aid in this coun
try, particularly in view of the fact 
that the highest form of medical aid 
is not available here, should be treat
ed as a category by itself and 
exempted.

Switching over to the subject a t  
education which, in my humble opi
nion, is an allied subject with health, 
hereagain, I see that no consideration 
whatsoever has been shown for edu
cation within the country. An allow
ance has been made for education 
outside India of Rs. 8,000- It is a 
matter of opinion whether that 
amount is sufficient to meet the ex
penses or not. But I for one believe,, 
though I -know that today in India 
every member is in a fashionable way 
vying with each other to suggest that 
we should level down. If the nation 
wants to level down, let us level 
down; I have nothing to say about it. 
But the India I would like to see 
would be an India of prosperity for 
the poorest man. I would like to see 
that in my country everybody is as 
able as Mr. Nehru and not that every
body is turned into a mediocre and 
third-rate man. An amount oi  
Rs. 30,000 has been set aside and 
exempted for an ‘individual’ who 
may have a family. A bachelor is 
allowed the same amount of 30,000. In 
my opinion it is discriminating bet
ween the married and the unmarried 
citizens. Rs. 30,000 may be sufficient 
in the case of an individual but it Is 
not necessarily sufficient for a married 
person with half a dozen children 
and particularly if he has to educate-
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them. It is possible that n y  brother 
Members here may hold a view that 
good public school education in the 
India to come is not necessary. That 
again is a matter of opinion. I would 
like that the poorest man in the coun
try  should have the benefits of public 
school education. If a man has six 
children and they go for such edu
cation, practically half the quota of 
Bs. 30,000 goes in their education 
alone. So, I request that we should 
allow some provision so that edu
cation within the country is also 
given its due share of exemptions.

India is trying to vie with other 
countries in being the torch bearer 
in so many ways. However, we will 
not be able to be the torch bearers in 
the world if we can only turn out 
mediocre men. We must have best 
technical men; which will cost money. 
If you want technical men to come up 
and build and develop nuclear power 
for peaceful purposes and produce 
atomic or cobalt bombs for the defence 
at our country and mediocre third- 
rate men will never do. So, I request 
that both these points viz. education 
and health are given their due atten
tion so that no impediment is put in 
the way of safeguarding one's health 
or improving one's knowledge. To 
do so would be wrong in principle.

Pandit Thakur Das Bhargava: The
first amendment on which I wish to 
speak is No. 60. Today, we have got 
exemption in regard to taxes, includ
ing the expenditure-tax, payable 
under this Act, duties, cesses, rates or 
fees paid to the Government etc. I 
am suggesting the exemption of all 
penalties, costs and expenditure in
curred in connection therewith. I 
know that in sub~clause (b) we refer 
to expenditure lawfully incurred by 
the assessee in respect of any civil or 
criminal proceedings to which he is a 
party. But that does not include any 
penalties, costs and expenditure in
curred in connection therewith. It 
may happen that one may commit 
mistakes and the expenditure-tax 
officer may impose a penalty when 
none is due. As we go further we 
find in another section that even if a 
person negligently doea not put in an

item in the return, even then 1* times 
Density can be charged. Even though 
there was no intention, if only there 
has been a mistake, still the penalty 
clause comes into operation and the 
penalty can be mulcted. So, I have 
put in this amendment. We know 
the efficiency of our income-tax 
officers. Many times a person hag- to 
go to an Appellate Court as also to 
other Courts—even to Supreme Court. 
We know the fees paid are not re
garded as the actual cost. A  person 
has to pay much more fees than al
lowed by law. It may be a defect in 
law but it is a fact. A person is 
allowed much less in Courts of law. 
Therefore, it is absolutely necessary 
that you must include therein any 
penalties, costs etc.

My other amendment is No. 61. It 
relates to exemption of any expendi
ture incurred by the assessee for 
keeping the accounts for purposes of 
assessment of the taxes. For those 
who have been paying income-tax it 
has been easy so far. We did not 
keep the accounts. Yet our^ returns 
were accepted and the tax was paid 
and no objection was raised. I have 
been paying income-tax for the last 
45 years or more. Whatever return 
I gave, was always accepted. Fortu
nately, I will not be one of the asses- 
sees under the Expenditure Tax. 
Supposing I am, what will happen if 
I do not keep accounts? It will not 
be believed that a person who is 
spending Rs. 40,000 or Rs. 50.000 can
not keep accounts. If the officer has 
to go through all the accounts of my 
expenditure in coming to Delhi, see
ing a cinema and on all possible mat
ters, the accounts will have to be seen 
by the officer. If you want it to be 
exact and if you want good accounts, 
it is necessary that you allow some 
expenditure to those persons to keep 
their accounts well and regular so that 
everything may be1 lawful. If the ac
counts are not kept well or properly, 
the provisions of the penalty clause 
will be attracted to him and he will 
have to suffer. I think my amend
ment is all right in view of the obli
gations that flow from this BEL
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I now come to my amendment 
No. 62. I have to restrain myself 
now  in respect of all other amend
ments. About the Hindu undivided 
family, I am again restricting it  It 
is not unusual if there is a family 
consisting of 20 members. There may 
■be one father and four sons and there 
may be grandsons, ten or twelve in 
number. It is not unusual. When 
you are allowing only Rs. 5,000 tor an 
individual, with what justification can 
you say that the whole joint undivid
ed family should also get an exemp
tion of only Rs. 5,000. Leave aside 
the expenditure on education and 
other things. But, so far as medical 
relief is concerned, it is playing with 
the family health to restrict it to only 
Rs. 5,000. I would humbly request the 
hon. Finance Minister to agree at least 
to double this amount. He may 0/  
may not do other things. I would, 
however, urge him to look at this 
■question from my standpoint. I have 
got another amendment, No. 63. The 
Finance Minister may accept it or may 
not accept it, I do not mind, but the 
principle underlying my amendment 
he must accept. He has given exemp
tion up to Rs. 60,000. But so far as 
internal distribution is concerned, he 
is entirely mistaken in thinking that 
the karta should be entitled to 
Rs. 30,000 and all others to Rs. 3,000 
per individual. This is wrong.

Shri T. T. Krishnamachari: We do
not say that the karta should spend 
Rs. 30,000; he may spend Rs. 1,000 on 
himself and spend the balance of 
Rs. 29,000 on the other members of 
the family. Nobody asks him for an 
account.

Pandit Thaknr Das Bhargava: I shall 
give him an example. There are four 
brothers and all these four brothers 
are entitled to an equal share of in
come from the property. One of them 
may be the karta.

Shri T. T. Krisbpuaaeharl: 1 do not 
dispute it. If a family is allowed 
Rs. 45,000 and there are five brothers, 
they can divide the amount as 
Rs. 9,000 per head. We do not ques
tion that at all. It is merely a matter 
of arithmetical device that we allow- 
«d  Rs. 30,000 for *he karta and his

children and Rs. 3,000 for the other 
coparceners. Whoever objects to t t »  
course suggested by me..........

Pandit Thaknr Das Bhargava: 12
you allow Rs. 60,000 and out of that if 
you say that Rs. 30,000 will be for the 
karta, his wife and children and 
Rs. 3,000 for the rest, in between them 
there will be dissensions.

Shri T. T. Krishnamachari: I can
not help it

Pandit Tfcakur Da* B h u rm : The
other brothers have the same right as 
the karta to the income of the pro
perty and they should be given equal 
rights aloi>g with the karta. While 
for the karta you provide this 
amount for the rest you provide a 
smaller amount. For internal distri
bution you kindly change the 
provision. A brother of the 
karta is entitled to as much right 
as the karta himhelf. You may 
devise any formula for internal dis
tribution even without changing your 
Rs 60,000; even that will be satis
factory.

Now I come to amendment Nos. 141, 
142 and 143. Perhaps it is a mis
understanding of mine. The wording 
in clause 6(1 )(c) is: any expenditure
incurred by the assessee..........subject
to a maximum of Rs. 5,000 in 
each case. I do not under
stand the meaning. Is it for 
each marriage that you are allowing 
Rs. 5,000? I want to make the mean
ing of this absolutely clear. Each 
case may mean for each individual, or 
in the case of Hindu undivided family. 
If each means each marriage I am 
quite satisfied, but you should make it 
absolutely clear so that there may be 
no misunderstanding.

In regard to my amendments 
Nos. 142 and 143 I beg to submit that 
the wording is: “any expenditure in
curred by the assessee on the mainte
nance of his parents subject to a 
maximum of Rs. 4,000”. It may be 
capable of different interpretations. 
Parents usually means father and 
mother. I do not know whether step 
parents will be included or not This 
is not olear. Anyhow my difficulty is
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quite different. You may make it 
clear if you like, or you may not and 
interpret it as you like: mother is 
mother and not step-mother. So far 
as Hindus are concerned the step
mother is regarded as mother and she 
should also be provided for.' The 
word parent is used. If the father is 
dead the mother would be entitled to 
Rs. 4,000. You do not say individually 
father and mothef; you saj* parents. 

.Parents may as well include both or 
may include one if the other is dead. 
But my real difficulty is this. I re
gard this amount to be absolutely in
sufficient. To the father and mother 
or either of a person who is personal
ly allowed Rs. 30,000, Rs. 4,000 is quite 
insufficient. You ought to double the 
amount. If the father is there give 
him Rs. 4,000; if the mother is there 
allow here Rs. 4,000. If both are aliv* 
make it Rs. 8,000. I beg to submit 
for the consideration of the hon. the 
Finance Minister that he may accept 
my amendment No. 143.

Shrlm&ti Ila PaJchoudhuri: I rise to 
support my amendments No. 97, 98 
and 99. This Bill hits the society in 
three different ways; it hits educatlon, 
it hits employment and it also hits 
medical services to the people as can 
afford them.

You have provided for Rs. 8,000 for 
education abroad of any dependent. 
If there is one provision which I 
would like to be deleted from this 
clause it is sub-clau3e (g), because if 
there is another bright boy in the 
family he has to be denied education 
abroad. You get only Rs. 8,000 
whereas there may be two boys who 
may be deserving of going abroad. 
In India we cannot give them the 
education and the technical know-how 
as is needed for developing India of 
today. We are paying fabulous 
amounts to foreign technicians and 
yet we are restricting and putting im
pediments on our own boys, because 
a tax is always an impediment. We 
are not willing to give that money 
easily to train our own boys, so that 
they may become trained and serve 
India. I think this is a very reason
able point and I hope the Minuter 
will accept this amendment.

Secondly the sub-clause only pro
vides for one person. If we substi
tute for the ‘year' th# words ‘per 
dependent per year* we can send as  
many children as we possibly caii for  
better education. We have been 
talking about education abroad. But 
there is no provision whatsoever for 
education of children in India. The 
previous speaker also referred to 
point that expenditure incurred by the 
assessee in respect of education with
in India of his dependents should 
surely be exempted from any kind o f  
tax. After all education is the main 
thing that we want to develop in. 
India and by putting an impediment 
on it we would not be serving Tnflja 
On the other hand we will be hamper
ing her progress.

The Minister was also kind enough 
to say that there will be no harassment.
I do not know how you can avoid 
harassment in this case because the 
powers that the expenditure-tax col
lector will be given will be very con
siderable and these powers he can use 
to his own advantage also. The in
dustrialists, the businessmen and the 
princes, who will be affected by this- 
Bill are infinitesmal, as has been 
claimed. Yet whatever their num
ber, they are also Indian citizens.

13.50 hrs.

[Mr. Deputy-Speaker in the Chair.]

I do not know about the theatres or 
stadiums or forums of industry that 
one may have. But I certainly know 
that there is a section, that is private 
enterprise, and private enterprise has 
been admitted by the Government to 
play their part. Therefore, there is a 
large section that they occupy and 
their accounts will have to be looked 
into, in a way, by the powers given to 
these Expenditure-tax collectors, that 
will be very difficult for them to cope 
with. It will also result in this. Our 
Finance Minister is always mopping up 
various profits and using a larger and 
larger mop. He will have to use it 
perhaps on the earnings o f the tax- 
collectors some day. Because, "big
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fleas have little fleas upon their backs 
to bite them, and little fleas have 
lesser fleas—and so on ad in/mitum.” !

The Kaldor formula for assessing 
the expenditure of a person should 
.have been accepted, that having estab
lished the gross expenditure during 
the year, the onus should be on the 
assessee to claim exemptions. It 
•should not be a negative provision. It 
is indeed a brave man who can come 
out and say, “These are my accounts 
and I have no.more expenditure than 
this” . I hope the Finance Minister will 

consider this aspect.
This Bill is a psychological Bill, more 

than anything else. It gives a certain 
■amount of satisfaction to a very large 
section of the populace who know that 
the richer section are being taxed, 
which is a good thing. As far as that 
psychosis goes, I am all for this Bill. 
But there are certain hardships which 
the hon. Minister must look into and 
correct And 1 wish to say with all 
the force at my command that if he 
■accepts my amendment he will be 
ensuring that the good that the richer 
classes do by providing employment 
and so on will not be hampered. That 
could be ensured if he accepts my 
amendment to clause 5, which he has 
not. But even at this late stage, I 
would commend it, because many 
people will be thrown out of employ
ment.

Secondly, it is also true that when 
we legislate we only legislate towards 
.getting revenue for the Government 
and also legislate towards things that 
we wish the people to do. But some
times it is also better to consider that 
there are certain instinctive and cul
tural propensities which perhaps die 
•down. It is the Indian way, and all 
taxes also have some sort of back
ground. In India, although today we 
are passing a legislation, there is a vast 
background of doing these very things. 
In certain social customs where the son 
inherited the father’s property and did 
shradh. ceremony, he always did some 
welfare work. He gave a tank or did 
certain other things, so that it was a 
benefit to the general public. The 
£xpenditure-tax will ■surely curb that

inclination, because he will think, 
“Well, if I incur an expenditure over 
this, I will have again to pay a tax to 
the Government” . That k not a 
healthy attitude.

And the Finance Minister who must 
know Kautilya much better than I do, 
says that Kautilya has given a shaa- 
traic condonation to whatever he has 
done. I hope he will also bear in mind 
what Kautilya has said, about the 
mode of taxation, namely, that tax
ation should be such, that the tax
payers may not feel that they are 
being taxed. It should be so soft 
and gentle. I hope he will bear 
these points of Kautilya in mind.

With these words, Sir, I commend 
my amendments to the House and 1 
hope the Minister will also consider it.

Shrt Jhunjhanwala: There are cer
tain samsJcaTa*: in Hindu'society. One 
of them is marriage. For marriage, I 
find that the Finance Minister has 
allowed five thousand rupees in each 
case. But there are two other samsko
ras, namely, birth (namsamskara) and 
death.

Shri B. K. Bhagat; What is the 
amendment?

Shri Jhunjhunwala: My amendment 
is No 176. Just as the Finance Min
ister has allowed five thousand rupees 
for marriage, I think he will consider 
that something should be allowed for 
death, that is shradh. also. It is for 
the departed soul, and I would beg of 
the Finance Minister that he should 
allow it. And equally for the birth 
ceremony. I have suggested a maxi
mum of Rs. 2,500. These two cere
monies are very important among the 
Hindus, and T hope the Finance Min
ister will consider over this.

The other two amendments are 
regarding education abroad and educa
tion within—they are Nos. 177 and 178. 
The lady speaker has already dilated 
much on it and I do not want to take 
the time of the House by repeating the 
same thing. I would request the Fin
ance Minister to see that so far as edu
cation is concerned, whether it is
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[Shri Jhunjhunwala]
abroad or within the country, there 
should not be any restriction. Instead 
o f the idea that only for one dependent 
eight thousand rupees should be allow
ed, it chould be allowed for any num
ber of dependents who are sent abroad. 
And if anybody wants to send his 
dependents abroad, eight thousand 
rupees should be allowed per head per 
year. For education within the State 
there should not be any restriction, 
and any expenditure incurred on the 
education of one’s children should be 
exempted.

Dr. Snshila Nayar: Mr. Deputy-
Speaker, it is my misfortune to have 
to speak contrary to the wishes or to 
what seems to be the right thing from 
the point1 of view of the Finance Min
ister. I have had the highest regard 
for the Finance Minister’s intelligence, 
ability and hard work, and I must say 
it has been a bit of a shock to me to 
find him so impervious to the sugges
tions made. What I am going to say 
may not make the least impression on 
him. All the same, I wish to put it 
on record that there were people in 
this House who held different views 
and who did not consider it right to 
levy a tax on the misfortune of human 
beings.

I am entirely in agreement with the 
general principles of these two very 
controversial Bills, the Expenditure- 
tax Bill and the Wealth-tax Bill, 
Wealth-tax Bill from the point of view 
of turning non-productive wealth into 
productive wealth—this was explained 
to me by the hon. the Finance Minis
ter himself, and I appreciated it. Simi
larly, expenditure-tax should be levied 
in order to prevent ostentatious and, 
I might say even, vulgar display of 
wealth which does occur in this coun
try of ours on many occasions. How
ever, I have not known, and I do not 
think any hon. Member of this House 
will say that he has known, that peo
ple spend on illness out of the love of 
expenditure or in order to show oil 
their wealth. Illness is a misfortune. 
It may not come for years and years. 
And yet suddenly it may come and

afflict a family for a year, two yearv 
three years, four years or five years.

Shri S. V. Sutttw am l (Salem) ̂  
Misfortune never comes single.

Dr. Snshila Nayar: Also, as Mr.
Ramaswami has just stated, misfor
tunes do not come single. Very often 
it happens that one member falls ill  ̂
then the next falls ill and then the next 
and so on. I take the instance of 
tuberculosis. I think the hon. the Fin
ance Minister has perhaps not seen 
some of the things that I have seen. 
Otherwise he would not have insisted 
on this clause in the manner he seems 
to be doing. I have seen families who- 
were well off, completely ruined as a 
result of tuberculosis in the family. A  
man who has been earning three thou
sand or four thousand is completely" 
knocked off and he is not able to work 
and earn. On top of that, the family 
has to go on spending on the illness 
because life is more precious to them 
than all the wealth and riches that 
they might have. Women have had to 
sell their jewellery, parents have had 
to sell their houses in order to cater to- 
the medical needs of their dear ones. 
Under the circumstances, is it right 
that the government should turn round 
and say: “If you can find the money 
by selling your jewellery or your 
house, or whatever the assets you' 
might have, in order to pay for the 
medical expenses, why can’t you pay 
Rs. 1,000 or Rs 2,000 for tax also?" It 
is not right. The financial value of 
this measure, I am convinced in my 
mind, will be next to nothing, and yet 
the psychological and the emotional 
effect of the measure is to make people 
think that the Government has no
sympathy for the sufferings of the peo
ple. They only want their pound of 
flesh.
14 hrs.

An argument is advanced: What
does it matter, there are only 6,000 or 
8,000 people that are affected by this- 
tax. An hon. Member from the other 
side, I forget his name,—I think he 
belongs to the Communist Party—didt
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not want even this exemption of 
Rs. 5,000 for these people. He says, 
let them spend out of the Rs. 30,000 
that is permissible; do the poor people 
in the country have that much money? 
I t e  whole philosophy of the hon. 
Member opposite is based on the hatred 
of the richer classes. The Communists 
wish to eliminate them, not through 
the methods that we have been taught, 
the methods of non-violence, voluntary 
sharing of some of the riches that they 
might have "but by force. They would 
use any means to liquidate them and 
their riches. Hatred is not the creed 
that I have been brought up to believe 
in. I do want equality in this country.
I have worked for it from my child
hood. I believe in the principle that 
marked disparities should disappear 
but I believe that in order to do so, we 
should follow the method of love and 
non-violence. To do so we have to 
make them feel that at any rate their 
reasonable demands we are in sym
pathy with. If in this country, the 
Government was able to take care of 
all the sick people, to give them all 
the medical care, I would not ask for 
any exemption. But what is the state 
of affairs today? A number of people 
who will fall in this category of peo
ple liable to pay expenditure tax are 
our own high-class Government ser
vants, a number of them are high poli
tical dignitaries. These people are 
taken very good care of by the Gov
ernment by the medical insurance that 
we have provided for them. If we are 
willing to provide and extend that 
medical insurance to the rest of the 
people also, we can take away even 
this limit of Rs. 5,000. But when we 
are not in a position to do so, to say 
that whatever be the circumstances 
they must be punished and made to 
pay a tax on medical expenses, is in 
my humble opinion, completely wrong.
I cannot find words to describe it. ,

I Jjelieve we need money for our 
Plan, but it is not, I believe, through 
force that we will be able to get the 
most. It is by carrying the heads and 
hearts of the people with us that we 
can do it. If we hurt their suscepti
bilities, if we make them feel that we 
do not feel for their suffering, we are

not likely to get their co-operation, t  
also wish to say this, that not even the 
poor are going to appreciate this mea
sure. The poor man as a matter o t  
fact, I know, is more sympathetic 
towards misery wherever it be, even 
if it be among the rich. This hatred? 
that my friend sitting opposite, -vho 
is no longer in the House talked about 
is not fortunately in the heart of the 
common man of this country as yet, 
and I hope it will not be there, and^ 
that we shall do' nothing to promote 
that type of feeling.

An argument is advanced that if we 
give this exemption, it will be used for 
tax evasion. All the exemptions that 
have been given are capable of beinfc: 
used for evasion, but I cannot but 
agree with Shri Kami Singh ji when 
he says that if we can give exemDtion- 
for race horses, each one of whicb> 
costs, I am told, up to Rs. 50,000 or 
even more, then to say that medical 
expenses shall not exceed Rs. 5,000' 
does not make sense. Are personal 
likes and dislikes going to weigh more 
than logic, than the reasonableness ot  
any proposition that may be put forth? 
That should not be so. I do not think, 
that such a thing should come into- 
play in matters of national importance.

Another important point has been 
made here regarding educational* 
expenses under this Bill as it stands, 
even if a bright student gets a scholar
ship on merit, the hon. Finance Min
ister is going to tax it because the tax 
applies to money from all sources. I f 
a student, whose parents may not be 
able to send him for a particular type 
of study abroad, gets a scholarship and 
wishes to go abroad, his parents might 
say; ‘'But my good fellow, you have 
got a scholarship for yourself, but how 
are we going to pay the extra tax, ten 
per cent or whatever it is, that is fall
ing on us as a result of your getting! 
the scholarship?”  ̂The Finance Minis
ter should flnd~a way to exempt 
scholarships from the levy of this tax.
It is completely wrong, it is fantastic 
in my opinion that a tax of this type- 
should be levied even on scholarships-

Similarly, there is no provision fo r  
education within the country. I have-
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[Dr. Sushila Nayar] 
been to a medical college. 1 have rela
tives who are in medical and engineer
ing colleges, and I know how much 
technical education within the country 
costs. A  man with four, five or six 
^children will be put to hardship and 
difficulty if he wants to give them the 
best education available inside the 
country, and therefore some provision 
.should be made.

The difficulty is, where there should 
be no exemptions, exemptions are 
given. Where there are genuine cases 
o f hardship, there an adamant attitude 
is taken up and exemption is not given. 
Under the Wealth Tax Bill, if a doctor 
wants Rs. 25,000 of jewellery, he or she 
can have it, but if she says that beyond 
the limit of Rs. 20,000 that the Minis
ter has generously fixed instead of 
Rs. 10,000, she wants Rs. 25,000 to be 
invested jn medical instruments, she 
has to pay a tax. Is it logic, is it 
right, is it fair? Is jewellery more 
productive, more in the interests of 
the nation, than medical instruments? 
Similarly, are race horses more impor
tant, more in the national interests, 
than the education of children, than 
the medical expenses of the people in 
this country? I fail to see the logic of 
it. I once again plead with the Finance 
Minister not to have a closed mind in 
these matters.

Mr. Deputy Speaker: There are still \ 
many Members who wish to speak.

Shrl Dasappa: I have my amend
ment.

Some Hon. Members rose—
Mr. Deputy-Speaker: The difficulty 

is that we have to finish all the stages 
by 14-32 hours. Tha^ was the time* 
limit that we placed upon ourselves.

Shri Dasappa: I will take only one 
minute.

Mr. Depnty-Speaker: I was not par
ticularly referring to the hon. Member.
I was referring to the time-limit.

Shri Dasapa: My amendment is
there not because I am fully satisfied 
"with it, but merely because I am hop
ing, not against hope, I hope, that the

hon. Minister will accept It. That 
refers to the point which was just now 
so ably explained by Dr. Sushila 
Nayar. I feel that thiB exemption 
limit to the extent of Rs. 9,000 should 
at least be raised to Rs. 10,000. Pandit 
Thakur Das Bhargava has been pleas
ed to 6ay that if it could be Rs. 5,000 
for an individual, it should at least be 
Rs. 10,000 for the undivided family.

If the hon. Minister says that there 
can be a spillover of this expenditure 
for three years, my point is, what 
happens if the patient does not choose 
to survive for the second and third 
year?

Mr. Deputy-Speaker: He has no
choice.

Shri Dasappa: He has got to pay the
whole amount. That argument cannot 
hold good. It jars on me. Therefore, 
1 hope the hon. Minister will kindly 
accept my formula which is a com
promise between the two.

Shrl Nathwaml (Sorath): 1 only
want to say a word in support of 
amendment No. 60 moved by Pandit 
Thakur Das Bhargava. It seeks to 
exclude penalty that may be levied. I 
think penalties should be excluded 
from the purview of taxable expendi
ture. Sub-clause (1) of clause 6 
exempts taxes, but taxes will not 
include penalties, because penalties, 
though like taxes are compulsory con
tributions, differ from taxes. Their 
object is to deter people from doing 
certain acts while the object of taxa
tion is to raise revenue.

Again, as he pointed out, under sub
clause (b ), we have already exempted 
fines which may be imposed upon an 
assessee in a court of law in criminal 
proceedings, but there is no specific 
provision about exempting penalties. 
Penalties, not being of the nature of 
personal consumption or expenditure 
which has been voluntarily incifrred, 
should be excluded from purview of 
taxation. So, I support his amend
ment to that extent.

It has been said that list o f exemp
tions has been expanded and enlarg
ed, but that is inevitable because we
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faave defined expenditure as all oat 
.goings, whereas ttfe basis of the whole 
tax is to tax personal consumption 
which has been voluntarily incurred. 
Therefore, having defined expendi
ture in such wide terms, it becomes 
necessary to deduct or nuke allow
ances. '(hat is why the lists in 
■clauses 5 and 6 have become neces
sary.

Pandit Thakur Das Bhargava rose—

Mr. Deputy-Speaker: The hon.
Member has already spoken.

Pandit Thakur Daa Bhargava: I
•only want l / 100th of a minute just to 
amend my amendment

Mr. Deputy-Speaker: He need not 
have asked for it. He could have 
begun straightway.

Pandit Thakur Das Bhargava: I
have consulted the Finance Minister 
and he is prepared to accept it. I 
only want to slightly amend it. 1  
will pass it on to you or read it out.

Ml. Deputy-Speaker: The hon. Mi
nister is prepared to accept it.

Pandit Thakur Das Bhargava: Yes.
Mr. Deputy-Speaker: Then he has 

710 grouse.
Pandit Thakar Das Bhargava: I am

passing it on.
Shri T. T. Kriahnamachari: I think 

he had better read it because the 
amendment has to be changed.

Mr. Deputy-Speaker: If it comes to 
me, I will read it.

SJliaro WPP* t
# 0  tr^o H’1’1 ^ SFT'ft 

*  9TT 3  3ft m f?
vt anRtf fa r  urt

4T «t»(4 I

uror : A «fr
v  *  *Tt *  jbs

ji i atft to  fv m v

W  ^  3 W  WFW «FT?TT ft,
#  fa r  #  S ? , 

M u *  ^  «TRT t>
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^  ^  ^  p  1 1 ^
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Btxi ttantesftwts Kao: My unead-
menta are very simple. They only 
seek to rectify certain anomalies In 
clause 6(1) (g). The original provi
sion reads:

“any expenditure incurred by 
the assessee in respect of the 
education of any one of bis de
pendents.. . . "
My amendment No, 153 seeks to 

add after ‘education of* 'himself or*.
Further on the item reads:

“ -----and where the assessee ia
a Hindu Undivided Family, ot 
*nty one other m em ber....”.
My amendment seeks to delete the 

words ‘tone other*, making it ‘any 
member of the family'. The clause 
redrafted would read as follows:—

“any expenditure incurred by 
the assessee in respect of the 
education of himself or of any one 
of his dependents and where the 
assessee is a Hindu undivided 
family, of any member of the 
fhmily, in any country outside, 
India, subject to a maximum of 
Rs. 8,00(1 per year;”
T rto not wish to enter into any 

Fengthy disrussion or argument to 
substantiate the reasons for thi» 
amendment as it is self-explanatory.

Shri T. T. Krishiramachari: The first
Doint made bv mv hf>n. friend. Pandi* 
Thakur Dtes Bhargava in regard to the 
auestion o f penalties is a matter whidl 
was discussed by the Select Commit
tee The Select Committee decided to 
drop out any reference to penalties- 
because they felt that they will be 
admissible under the substantial por
tion of clause (a) and other classes o f  
expenditure will be regarded as 
covered by clause (b ) . I can tell the 
hon. House that executive instructions 
would be issued in order to make this 
clear. The point need not be pressed 
beyond that stage.

With regard to other amendments, 
my hon. friend, Pandit Thakur Ok*
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Bhargava suggested that in sub-clause
(e), in the case of marriages, the 
words 'subject to a maximum of 
Rs. 5.000 in each case;’ should be 
•mended as, ‘subject to a maximum of 
Rs. 5,000 in the case of each marriage;*'

I have no objection, though I think 
the language is all right. I will accept 
that amendment.

With regard to his amendment (b ), 
he has himself submitted a revised 
amendment. If you want to put in 
this Rs. 10,000, it will have to be this 
way. I will read the amendment as 
he has put it with such modifications 
as may be necessary for the purpose 
of making that clear.

He has urged that in the case of 
sub-clause (I) (i) in line 34, which 
now is line 35, before the word 'and* 
the words ‘subject to a maximum of 
Rs. 5,000’ should be put and sub-clause
(ii) will begin as,

‘if a Hindu undivided Family, 
where there are two or more 
coparceners, in respect of medical 
treatment of the karta or any 
other member of the family, sub
ject to a maximum of Rs. 10,000.’

and in the second line of next page, 
it should be ‘the said sum of Rs. 5,000 
or Rs. 10,000, as the case may bau 
unexpended during any year*.

It would be necessary to make 
modifications in the next page also— 
•Rs. 5,000 or Rs. 10,000, as the case 
may be*.

If the modifications are acceptable 
to my friend, I shall accept the 
amendments.

I shall also accept the amendments 
Nos. 153 and 154 subject to the modi
fications suggested by Shri Rameshwar 
Rao. The only difference is that ‘one' 
should not come after ‘any’. I will 
accept them.

I do not think I am in a position to 
accept any other amendment.

Mr. Deputy-Speaker: There are
two amendments of Pandit Thakur 
Das Bhargava, amendments Nos. 183

and 184 with suitable alterations 
which have been made and there are 
two amendments of Shri Rameshwar 
Rao, Nos. 153 and 154, with necessary 
modifications as have been made by 
the hon. Finance Minister; they arc 
acceptable to the Government.

Amendments made:
(1) Page 8, line 11,—
after “education of” insert “himself 

or" and omit “one”
(2) Page 8, lines 12 and 13,— 
omit “one other"

[Shri Rameshwar Rao]

Pandit Thakur Das Bhargava: Sir,
141 is accepted by Government.

Mr. Deputy-Speaker: I will put
141.

The question is:
Page 7, line 10,—

for “in each case" substitute "for 
each marriage”

The motion was adopted.

Mr. Deputy-Speaker: Now, I will 
put amendments 183 and 184. 

Amendments made:
(1) Page 7, line 30,—
for “and” substitute “subject to a 

maximum of Rs. 5,000; and”
(2) Page 7,—
for lines 31 to 34, substitute—

“ (ii) if a Hindu Undivided 
Family consisting of two or more 
members in respect of medical 
treatment of the family, subject 
to a maximum of Rs. 10,000 ”

[Pandit Thakur Das Bhargava]

Mr. Deputy-Speaker: Amendments
Nos. 28, 33, 34, 35 and 109 are out of 
order as they require President’s 
recommendation and that is not re
ceived. They will not be put to tht 
vote of the House.

Shri Dasappa: I want to know
what has happened to my amendments 
Nos. 181 and 182; they were also for 
Rs. 10,000.
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Mr. Deputy-Speaker: They have
not been accepted. I am going to put 
all the other amendments to the vote 
of the House.

Shrl Narayanankutty Menon: What 
about Nos. 27 and 28, Sir?

Mr. Deputy-Speaker: 28 is out of
order. I will put 27.

, Shri Kara! Stnfhjt: I would like 
to have amendments Nos. 144 and 148 
put separately.

Mr. Deputy-Speaker: Yes, 1 will 
put them separately.

Tfce question is:
Pages 7 and 8,—

omit lines 34 and 35 and 1 to 9 res
pectively.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 8, lines 13 and 14,—
omit “in any country outside 

India subject to a maximum of
Rs 8,000 per year.”

The motion was negatived.

Mr. Deputy-Speaker: I will now
put all the other amendments to vote.

Mr. Deputy-Speaker: The question
is:

‘Page 6, line 36,— 
omit "customs duties on, or” .’
The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

‘Page 7, line 2,— 
omit “any civil or” .’

The motion was negatived.

Mr. Deputy-Speaker: The question 
Is:

Pages 7 and 8,—
omit lines 27 to 35 and 1 to 9

respectively.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Pages 8 and 9,—  
omit lines 81 to 40 and 1 to 7 

respectively.
The motion was negatived.

Mr. Deputy-Speaker: The question 
Is:

Page 7, line 34,—
for "Rs. 5,000” substitute “Rs. 

10,000”.
The motion was negatived.

Mr. Deputy-Speaker> The question
is:

Page 8,—
for lines 21 to 24 substitute—
“10,000 for every additional co

parcener.”
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 6, line 32,—
after “authority” insert—
“and all penalties, costs and ex- 

pediture incurred in connection 
therewith”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 7,—
after line 3, insert—
“ (bb) any, expenditure incurred 

by the assessee for keeping the 
accounts for purposes of assess
ment of the taxes;”

The motion was negatived.
Mr. Deputy-Speaker: The question 

is:
Page 7, line 34,— 

add at the end—
“in the case of an individual and 

Rs. 10,000 in the case of Hindu 
undivided family"
The motion was negatived.
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Mr. Deputy-Speaker: Hie question 
It:

Page 8,—
for lin& 18 to 24, substitute—
“ (11) where the assessee is a 

Hindu Undivided Family, the 
basic allowance for the Hindu 
Undivided Family shall not 
exceed one lac rupees adjust
able on the following propor
tionate basis, for the karta, his 
wife and children as well as for 
each coparcener his wife and 
children rupees thirty thousand 
each and a further allowance 
of rupees three thousand each 
for other members of the family 
entitled to maintenance;’*

The motion was negatived.
Mr. Deputy-Speaker: The question 

is:
Page 7, line 25,— 

for “parents” substitute “father 
or mother”

The motion ttsas negatived
Mr. Deputy-Speaker: The question 

is:
Page 7, line 26,—  

add at the end—
“in each case" •

The motion was negatived
Mr. Deputy-Speaker: The question 

is:
Page 8, line 11,— 

omit “one”
The motion was negatived

Mr. Deputy-Speaker: The question 
is:

Page 8, line 14,—
for “per year” substitute “per 

dependant per year”
The motion 10as negatived.

Mr. Deputy-Speaker: The question
is:

Page 8,—
after line 14, insert—
41 (gg) any expenditure incurred

by the assessee in respect of the

education within India of hit 
dependants;"
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 7 —
after line 26, insert—
“ (ee) any expenditure incurred 

by an assessee in respect of 
ceremonies relating to births or 
deaths in the assessee’s family 
to a maximum of Rs. 2,500."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 8,—
(i) in line 11, omit “one";

(ii) in line 12, omit “one”; and
(iii) in line 14, for "Rs. 8,000 per 

year” substitute—"Rs. 8,000 per
dependent per year.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 8,—
after line 14, insert—

“ (gg) any expenditure incurred 
by the assessee in respect of the 
education within India of any 
of his dependents.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 7, line 34,—
for “Rs. 5,000” substitute “Bs. 

10,000”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 8, line 2,—
for “Rs. 5,000” substitute "Rs. 

10,000”
The motion was negatived.
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Mr, Deputy-Speaker: The question Mr. Deputy-Speaker: The question
Sm:

‘That clause 8, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

Tot Schkduu;
Mr. Deputy-Speaker: We take up 

the Schedule.
Pandit Thakur Das Bhargava: Sir,

I beg to move:
( 1) Page 23,—

(i) line 4, omit "and Hindu Un
divided Family"

(ii) after line 15, add—
“In the case of every Hindu un

divided family the rates will be 
one third of the rates applicable 
to an individual;”

(2) Page 23,—
(i) line 4, omit “and Hindu Un

divided family"
(ii) after line 15, add—
"In the case of every Hindu un

divided family the rates will be 
one half of the rates applicable
to an individual;”

(3) Page 23, line 4,—

omit “and Hindu undivided 
family”

(4) Page 23,—
(i) line 6, for " 10%” substitute

“5%” ;*
(ii) line 8, for “20%” substitute 

‘10%.’*:
(iii) line 10, for ‘‘40%" substitute 

‘•SOV;
(iv) line 12, for “60%” substitute 

“50%” ; and
(v) line 14, for “80%” substitute 

“65%”.
Mr. Deputy-Speaker: I will put

these to the vote of the House.

is:
Page 23,—

(i) line 4, omit “and Hindu Un
divided Family”

(ii) after line IB, add—
“In the case of every Hindu un

divided family the rate* will be 
one third of the rates applica
ble to an individual;”

The motion was negatived-

Mr. Deputy-Speaker: The question 
is:

Page 23,—
(i) line 4, omit "and Hindu Un

divided family”
(ii) after line 15, add—
“In the case of every Hindu tin- 

divided family the rates will be 
one-half of the rates applicable
to an individual;”

The motion was negatived.

Mr. Deputy-Speaker: The question

Page 23, line 4,—*
omit "and Hindu undivided fami

ly”

The motion tvas negatived.

Mr. Deputy-Speaker: Thp question

Page 23,—
(1) line 6, for “10%” substitute

"5%” ;
(ii) line 8, for “20%" substitute 

" 10%” ;
(iii) line 10, for ,‘40%” substitute 

“30%” ;
(iv) line 12, for “60%” substitute 

“50%” ; and
(v) line 14, for “80%** substitute 

“65%” .

The motion roas negatived.
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Mr. Deputy-Speaker: The question 
fa:

“That the Schedule stand part of
the Bill.”

The motion mas adopted.
The Schedule wos added to the 

Bill
Mr. Deputy-Speaker: I will now

take up the other clauses.
Pandit Thakur Das Bhargava: Sir,

I  may be permitted to move my am
endments to various clauses.

Clause 8
Pandit Thakur Das Bhargava: I beg

to move:
Page 10,—

after line 15, add—
“ (ii) The Appellate Assistant 

Commissioner shall be appointed 
by the Supreme Court on the 
recommendation of the High 
Court from the judicial cadre 
in consultation with the Board 
and shall for all administrative 
purposes e.g. transfer, promo
tion etc. shall be subject to the 
jurisdiction of the Supreme 
Court."

Clause 10
Pandit Thakur Das Bhargava: I beg

to move:
Page 10,—

after line 35, add—
“Provided that no Inspecting 

Commissioner shall pass or 
record or direct or recommend 
the passing of any order against 
any assessee without giving him 
full opportunity of being heard.”

Clause 11
Pandit Thakur Das Bhargava: I beg 

to move:
Page 10, line 38,— 

add at the end—
"‘and all these officers and officers 

subordinate to them shaJl ob
serve and follow the orders, 
instructions and directions of 
the Board.”

Cluise 16
Pandit Thakur Das Bhargava: I beg 

to move:
Page 12,—

(i) in line 14, f o r  "eight”  sub
stitute “ four"

(ii) in line 25, for "four" sub
stitute "two” .

Clause 17
Pandit Thakur Das Bhargava: I beg 

to move:
(1) Page 12, line 40,—

before “concealed” insert “de
liberately” .

<2) Page 13, line 15,— 
add at the end—
“ who shall not accord such ap

proval without hearing the as
sessee and give reasons for buch 
approval, if any.”

Clause 19

Pandit Thakur Das Bhargava: 1 beg 
to move:

(1) Page 13, line 37,—
after “partition” insert "disrup

tion or separation”
(2) Page 13, lines 39 and 40,— 

for “joint family property has
been partitioned a whole among 
the various members or groups 
of members in definite portion*” 
substitute "a partition has taken 
place"

(3) Page 13, lines 39 and 40,—
for “ the joint family property has 

been partitioned as a wnoid, 
among the various members or 
groups of members in definite 
portions” substitute “partition, 
disruption or separation as the 
case may be has taken place”

Clause 21
Pandit Thakur Das Bhargava: I beg

to move:
(1) Page 15, line 1,— 

for "thirty”  substitute “sixty"
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[Pandit Thakur Das Bhargava]
(2) Page 15,— 

omit “ lines 14 to 18” .
Clause 22

Pandit Thakur Das Bhargava: I beg
to move:

(1) Page 15, lines 38 and 39,—
omit “and any such orders may 

"include an order enhancing the 
asessment or penalty” .
(2) Page 16,—

omit “ lines 1 to 8.”
Clause 23

Pandit Thakur Das Bhargava: I beg
to move:

Page 17, line 11,—
for "two" substitute “ one".

Clause 29 
Pandit Thakur Das Bhargava: I beg

to move:
Page 19,—
after line 21, add—

"(3 ) All expenditure tax autho
rities whether exercising appel
late, revisional or administrative 
jurisdiction higher in rank to the 
expenditure tax officer will have 
the power to order the stay of 
recovery of the tax and the penal
ties for such period as they may 
consider proper.”

Clause 31
Pandit Thakur Das Bhargava: I beg

to move:
Page 19, line 31,— 

for “four”  substitute “three” .
Pandit Thakur Das Bhargava: I beg

to move:
Page 19, lines 39 and 40,—

omit "unless the assessee has 
been given a reasonable oppor
tunity of being heard in the matter". 

Clause 32
Pandit Thakur Das Bhargava; I beg

to move:
Page 20, line 14,— 

omit “simple”

Mr. Deputy -  Speaker: All these
amendments moved by Pandit Thakur 
Das Bhargava are before the House.

Are there any other amendments 
which hon. Members would like to be 
treated aa moved? I think there is 
none. I shall now put the amend
ments and the clauses to the vote c t  
the House. There are no amend
ments to clause 7. The question is:

“That clause 7 stand part of the 
Bill.”

The motion to as adopted.

Clause 7 was added to the BilL

Clause B*-(Appellate Assistant 
Commissioners of Expenditure Tax)

Mr. Deputy-Speaker: I shall now 
put amendment No. 76 to clause 8.

Pandit Thakur Das Bhargava: The
hon. Minister may possibly accept it.
I have made full arguments in the 
House about it. It is one of the most 
important amendments relating to- 
procedure, that the Appellate Com
missioner be made independent of the 
Board.

Shri T. T. Krishnamachari: I am
afraid, Sir, it is a new principle. I 
have rejected it so far as the Wealth) 
Tax is concerned.

Mr. Deputy-Speaker: The question;
is:

Page 10,—
after line 15, add—

"(ii) The Appellate Assistant 
Commissioner shall be appointed 
by the Supreme Court on the 
recommendation of the High. 
Court from- the judicial cadre in 
consultation with the Board and 
shall for all administrative pur
poses e.g. transfer, promotion etc. 
shall be subject to the jurisdic
tion of the Supreme Court.”

The motion was negatived.
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Mr. Deputy-Speaker: The question 
is:

"That clause 8 stand part of the 
Bill."

The motion was adopted.
Clause 8 was added to the Bill. 
Clause 8 was added to the BiU.

Clause 10.— (Inspecting Assistant
Commissioners of Expenditure Tax.)

Mr. Deputy-Speaker: I shall put
amendment No. 77 to clause 10 to the 
vote of the House.

The question is:
Page 10,—
after line 35, odd—

“Provided that no Inspecting 
Commissioner shall pass or record 
or direct or recommend the pass
ing oi any order against any 
assessee without giving him full 
opportunity of being heard.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That clause 10 stand part of 

the BilL”
The motion was adopted.

Clause 10 was added to the BiU.
Clause 11.- (Expenditure Tax Offi

cers to be subordinate to Commis
sioner of Expenditure.)

Mr. Deputy ̂ Speaker: Then I come 
to amendment No. 78 to clause 11.

The question is:
Page 10, line 38,— 
add at the end—

“and all these officers and offi
cers subordinate to them shall 
observe and follow the orders, 
instructions and directions of the 
Board.”

The motion was negatived.
Mr, Deputy-Speaker: The question

is:
“That clause 11 stand part of 

the BilL”
The motion was adopted.

Clause 11 was added to the BiU.
Clause; 12, 13,. 14 and 15 were added 

to the Bill.
Clause 16.— (Expenditure escaping) 

assessment.)

Mr. Deputy-Speaker: There is-
amendment No. 79 to clause 18.

The question is:
Page 12,—

(i) in line 24, for “eight” substi
tute “four” .

(ii) in line 25, for  “four” substi
tute “two” .

The motion was negatived.

Mr. Deputy-Speaker: The question.
is:

"That clause 16 stand part o f 
the BiU.”

The motion was adopted.

Clause 16 was added to the Bill.
Clause 17.—(Penalty for conceal

ment.)
Mr. Deputy-Speaker: I shall now

put' amendments numbers 80 and 8L 
to clause 17.

Shri TangamanJ: There are amend
ments Nos. 123 and 124 also.

Mr. Deputy-Speaker: I have been 
asking for them and nobody stood up, 
I had asked whether there were any 
other amendments which hon. Mem
bers would like to move to any of 
these clauses.

Shri Tangamanl: I request I may 
be allowed to move amendment* 
Nos. 123 and 124.

I beg to move:
(1) Page 13,— 
after line 8, add—

“ (iii) Prosecution will lie for 
an offence under this Act in addi
tion to the penalty imposed under 
this section."

Page 13,—
omit lines 11 and 12.
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Mr. Deputy-Speaker: All right. I
shall put amendments Nos. 80, 81, 123 
and 124 to the vote ol the House.

The question is:

Page 12, line 40,— 
before “concealed” insert “deliber

ately” .
The motion tuas negatived.

Mr. Deputy-Speaker: The question
is:

Page 13, line 15,—
add at the end—

“who shall not accord such 
approval without hearing the 
assessee and give reasons lor such 
approval, if any.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 13,— 
after line 8, add—

“ (lii) Prosecution will lie for 
an offence under this Act in addi
tion to the penalty imposed under 
this section.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 13,—
omit lines 11 and 12.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 17 stand part ol 
the Bill.”

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18 was added to the Bill.

Clause 19.— (Assessment after parti
tion of a Hindu undivided family.)

Mr. Deputy-Speaker: There are
amendments Nos. 146, 147 and 148 to 
clause 19. I am putting them to vote.

a 1883 Expenditure

The question ia:
Page 13, line 37,—
after "partition" insert "disruption 

or separation” .
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 13, lines 39 and 40,— 
for “joint lamily property has been 

partitioned as a whole among the 
various members or groups ol mem
bers in definite portions” substitute “a 
partition has taken place’’ .

The motion was negatived.

Mr. Deputy-Speaker: The question
is;

Page 13, lines 39 and 40,— 
for “the joint lamily property has 

been partitioned as a whole among 
the various members or groups of 
members in definite portions” substi
tute “partition, disruption or separa
tion as the case' may be has taken 
place” .

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That clause 19 stand part of 

the Bill.”
The motion tuas adopted.

Clause 19 was added to the Bill. 
Clause 20 was added to the Bill.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 82, 83 to clause 
21.

The question is:
Page 15, line 1,«—
for “thirty” substitute “sixty” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 15,—
omit lines 14 to 10.

The motion was negatived.
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Mr. Deputy-Speaker: The question 
Is:

"That clause 21 stand part of 
the Bill.”

The motion was adopted.

Clause 21 was added to the BiIt,
Clause 22.— (Appeal to Appellate 

Tribunal.)

Mr. Deputy-Speaker: To clause 22 
there are amendments Nos. 84 and 85. 
I shall put them to the vote of the 
House.

The question is: *
Page 15, lines 38 and 89,—
omit “and any such orders may 

Include an order enhancing the assess
ment or penalty” .

The motion teas negatived.

Mr. Deputy ̂ Speaker: The question
is:

Page 16,—
.omit lines 1 to 3.

The motion was negatived.
Mr. Deputy-Speaker: The question 

is:
“That clause 22 stand part of 

the Bill."
The motion was adopted.

Clause 22 was added to the Bill.
Clauses S3 and 24

Mr. Deputy-Speaker: There are no 
amendments* to clauses 23 and 24. I 
shall put them to the vote of the 
House.

The question is:
“That clauses 23 and 24 stand 

part of the Bill.”

Clauses 23 and 24 were added to the 
Bill

Pandit Thakur Dm  Bhargava:
There is amendment No. 150 to clause 
23.

Mr. Deputy -Speaker: He indicated 
and I have noted that down under 
clause 25. If that was to clause 23 
then there was a mistake. That has 
gone now. I suppose there are no 
amendments to clauses 25, 26, 27 and 
28 I shall put them all together:

The question is:
‘^That clauses 25 to 28 stand 

part of the Bill.”
The motion was adopted.

Clauses 25 to 28 were added to the 
Bill

Clause 29.- (Recovery of tax and
penalties.)

Mr. Deputy-Speaker: There is
amendment No, 86 to clause 29.

The question is:
Page 19,—
after line 21, add—

"(3 ) All expenditure tax autho
rities whether exercising appel
late, revisional or administrative 
jurisdiction higher in rank to the 
expenditure tax officer will have 
the power to order the stay of 
recovery of the tax and the penal
ties for such period as they may 
consider proper."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

"That clause 29 stand part of 
the Bill.”

The motion was adopted.

Clause 29 was added to the BiU.

The motion was adopted. Clause 30 was added to the Bill

•Amendment No. 150 to clause 23 moved by Pandit Thakur Das Bhar- 
gave vide col. 11879 was not put to vote and was deemd to have been 
negatived under the Direction issed by the Speaker.
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Clause 31.- Rectification of mis
takes.)

Mr. Deputy-Speaker: Now, amend
ments Nob. 87 and 88 to clause 31. 

The question is:
Page 19, line 31,—
for “lour” substitute “three” .

The motion was negatived.
Mr. Deputy-Speaker: The question 

is;
Page 19, lines 39 and 40,—
omit “unless the assessee has been 

given a reasonable opportunity o 1 
being heard in the matter” .

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
"That clause 31 stand part of

the BiU.”
The motion was adopted.

Clauie 31 was added to the Bill.
Clause 32.— (Prosecutions.)

Mr. Deputy-Speaker: 1 shall put 
amendment No. 89 to clause 32 to the 
vote of the House.

The question is:
Page 20, line 14,—
omit “simple".

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
"That clause 32 stand part of 

the Bill.”
The motion 10as adopted.

Clause 32 was added to the BiU.
Clauses 33, 34 and 35 

Mr. Deputy-Speaker: There are no 
amendments to clauses 33, 34, and 35.

Pandit Thakur Das Bhargava: With 
your permission, Sir, I have to suggest 
that there is amendment No. 90 to 
clause 37. I may be allowed to move 
these amendments and they may also 
be put to the ,vote of the House.

Mr. Deputy-Speaker: The question
is:

•"That clauses 33 and 34 stand 
part of the BiU.''

The motion was adopted.

Clauses 33 and 84 were added to tHs, 
Bill.

Clause 35.— (Effect of transfer of
authorities.)

Pandit Thakur Das Bhargava: I beg
to move:

Page 21,—
after line 18, add—

“Provided, however, if th» 
assessee demands that the pro* 
ceedings be heard denovo or any 
particular piece of evidence be 
heard afresh, the expenditure tax 
authority so succeeding will start 
the proceedings afresh or hear 
such piece of fcvidence again as 
the case may be.”

Mr. Deputy-Speaker: 1 shall put
amendment No. 90 to the vote of the
House.

The question is:
Page 21,—
after line 18, add—

“Provided, however, ’ if the 
assessee demands that the pro
ceedings be heard denovo or any 
particular piece of evidence be 
heard afresh, the expenditure tax 
authority so succeeding will start 
the proceedings afresh or hear 
such piece of evidence again as 
the case may be."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 35 stand part of 
the Bill.”

The motion was adopted.

Clause 35 was added to the Bill. 
Clause 36 was added to the Bill. 
Clause 37.— (Service of notice.)
Pandit Thakur Das Bharrava: I bee

to move:
Page 21, line 24,—
omit “either by post or” .
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Mr. Deputy-Speaker: I will put this 
amendment also to the vote.

The question is:
Page 21, line 24,— 

omit “either by post or” .
The motion was negatived.

Mr, Deputy-Speaker: The question
is:

“That clause 27 stand part of 
the Bill.”

The motion id  as adopted.

Clause 37 was added to the Bill.
Clauses 38 to 41 were added to the 

Bill.

Clause 1

Mr. Deputy-Speaker: Then we
come to clause 1.

Shri NausMr Bharucha (East 
Khandesh): There is the Schedule.

Mr. Deputy-Speaker: The Schedule 
has already been passed. The hon. 
Member came late it seems.

Shri Dasappa: Sir, I beg to move:
Page 1, lines 6 and 7,—

omit “except the State of
Jammu and Kashmir” .

This is an integrated tax 
structure. When we have already 
adopted wealth rax and brought 
Jammu and Kashmir within its 
operation, I wonder how this in
tegrated tax structure could ever be 
complete when we omit expenditure 
tax from Jammu and Kashmir.

Mr. Deputy-Speaker: I shall put 
the amendment to the vote of the 
House.

The question is:
Page 1, lines 6 and 7,-—

omit “except the State of
Jammu and Kashmir”

The motion teas negatived.

Shri Narayanankutty Man— :
Amendment No. 6.

Mr. Deputy-Speaker: No. 6 is out
of order. Now, I shall put clause 1 
to the vote of the House. The ques
tion is: .

“That clause 1 stand part of 
the Bill” .

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title 
were added to the Bill.

Shri T. T. Krtshnamacharl: Mr.
Deputy-Speaker, I am told by the 
legal advisers that in respect of the 
amendment of Pandit Thakar Das
Bhargava which I accepted, the
thing has to be remedied.

Mr. Deputy-Speaker: That can be 
done.

Shri T. T. Krtshnamacharl: I have
to mention it. In the place of the 
amendment proposed by Pandit 
Thakur Das Bhargava, what I sug
gest now may be put in. I beg to 
move:

Page 7, line 34, add at the end:
“ in the case of an individual or 

a Hindu undivided family which 
consists only of the Karta, bis 
wife and children, and Rs. 10,000 
in the case of any other Hindu 
undivided family’’ .
Pandit Thakur Das Bhargava:

With your permission, may I point 
out that if Karta is the sole co
parcener, there can be no family.

Shri T, T. Krishnamacharl: Let me
finish it. There is another amend
ment. I beg to move:

Page 8t line 2, after “Rs. 5,000" 
insert “or Rs. 10,000, as the case 
may be” .
These amendments, amendments 

Nos. 185 and 186, are in substitution 
of amendment Nos. 183 and 184 res
pectively. The draftsmen say that
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[Shri T. T. Krishnamachari] 
otherwise every person who has got 
a wife and chi dren would be en
titled to Rs. 10,000. It will be virtual
ly increasing the amount frojn 
Rs. 5,000 to Rs. 10,000.

Shri Dasappa: That is what I said.

Pandit Thakur Das Bharfmva: I
wish to BUbmit that if there are more 
than two coparceners in a family, 
we can say that there is a Hindu 
joint family, but supposing there is 
only one member in the Hindu joint 
family who is the sole coparcener, 
there can be no Hindu joint family. 
It is an individual family.'1 There
fore, my amendment in relation to a 
Hindu joint family consisting of two 
or more members is the appropriate 
amendment. If it is Karta alone, we 
need not provide anything, because 
there can be no Karta even in a 
Hindu joint family if it consists only 
of one member. A Hindu joint 
family must consist of two or more, 
if it is to be called Hindu joint 
family. Two coparceners must be 
there; not two members, for, wife 
may be the member of the family.

Mr. Deputy-Speaker: The hon.
Minister has expressed that every 
family with a husband and wife 
yrould be entitled to it. That would 
not cover it.

Pandit Thakur Das Bhargava: I
say that it does not constitute a Hindu 
joint family.

Mr. Deputy-Speaker; That is, they 
do not form part of a Hindu undivid
ed family.

Shrl T. T. Krishnamachari: Wife
and chi'dren would constitute a 
Hindu joint family.

Mr. Deputy-Speaker: Wife and
father.. . .

Shrl T. T. Krishnamachari: It can
not be a Hindu undivided family.

Pandit Thakur Das Bhargava: If
it is only Karta and wife only, what 
would happen?

Shri T. T. Krishnamachari: Maybe, 
if I do not form part of a Hindu, 
undivided family, and 12 I may have 
two children, I would only be entitl
ed to Rs. 5,000. If I belong to ft 
Hindu undivided family, I would be 
entitled to Rs. 10,000. This is what 
the draftsman has pointed out.

Shri C. R. Pattabhi Raman: I take
it that this is as amended by the 
Hindu Succession Act, mutatir 
mutandis. It should be so, for, after 
all, the general law has been modifi
ed by the Succession Act.

Shri Naushir Bharncha: How can
an amendment be brought up at this 
stage? My suggestion is, the hon. 
Finance Minister may take it to the 
Rajya Sabha and have it amended 
there, and then bring it here.

Shri T. T. Krishnamachari: As a
matter of fact, when we discuss an 
amendment at this stage, it has to be 
only a verbal amendment. My in
tention in accepting an amendment 
and suggesting it now was that it 
Was a verbal amendment and it was 
only in regard to this particular 
matter. My hon. friend, Shri 
Naushir Bharucha, is new to this 
House. It is common to make ver
bal amendments at the third reading 
stage.

Mr. Deputy-Speaker: During the 
third reading, when there are cleri
cal errors, patent errors, or, when 
the intention that we wanted to 
convey was not ejjpressed so fully 
by a word or other that has been 
used, such things are corrected. 
There is, therefore, no harm in that. 
If really some mistake has occurred 
by our oversight that can be correct
ed, when we find it is a mistake. That 
has always been done. That is the 
procedure here. Now, the hon. Min
ister may formally move for the 
third reading.

Shrl T. T. Krishnamachari: I beg
to move;

“That the Bill, as amended, be
passed".



Mr. Deputy-Speaker: Now, we take 
up the third reading. First, in 
amendment Nos. 183 and 184, there 
are certain mistakes that have occur
red. The intention has not been made 
clear by amendment Nos. 103 and 
194. So, 1 shall put the amend
ments—Nos. 195 and 186—as moved 
by the Finance Minister to the vote 
o f the House.

The question is:
Page 7, line 34, add at the end:

Hin the case of an individual 
or a Hindu undivided family 
which consists only of the 
Karta, his wife and children, and 
Rs. 10,000 in the case of any 
other Hindu undivided family**

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 6, line 2,—
after “Rs. 5,000" insert "or 

Rs. 10,000, as the case may be.”
The motion was adopted.

Mr. Deputy-Speaker: So, this
correction is made. This alteration is 
accepted by the House.

Now, the question is:
“That the Bill, as amended, be

passed” .
The motion was adopted.

I <893 -Fnroroc* (Amend
ment) Bill

INSURANCE (AMENDMENT) BILL

Mr. Deputy-Speaker: We now take 
up the next item, the Insurance 
(Amendment) Bill for which one hour 
has been allotted.

Shri Dasappa (Bangalore): Two
hours.

Mr. Deputy-Speaker: It is one hour 
put in here, perhaps by mistake. If 
it is two hours, it is all right, and 
I will look into that.

The Minister of Finance (Shri T. T. 
Krlshiuunaeharl): It can be verified.

Insurance (Amend-  118^4- 
ment) BiU

Shri Dasappa: I remember it. It ia- 
two hours.

Mr. Deputy-Speaker: It is two hount- 
I think it is wrongly entered here.

Shri T. T. K ,>»h" » l" Mh»rl: Mr,
Deputy-Speaker, Sir, I beg to move^

“That the Bill further to amend 
the Insurance Act, 1938, be taken 
into consideration.”

The amendments sought are compara
tively innocuous. I shall not take the 
time of the House with a long speach.

Section 42B provides that no insurer 
shall transact business through *  
principal agent after 31st August, 1957; 
that is to say principal agents as they 
exist today in the general insurance 
business will go out of business after 
that date. These principal agents 
employ ordinary agents under then 
who bring in business. Some of them 
have also been performing some, 
administrative functions like issue o f  
cover notes and survey of risks. They 
receive a commission of 20 per cent, o f  
the premium, if it is fire and miscel
laneous insurance, and 15 per cent, if 
it is marine business; out of this they 
had to pay out the commission to the 
ordinary agents at 15 per cent, or 10 
per cent, of the premium, respectively 
in the two categories of businam. 
mentioned.

Section 42B was inserted in the 
Insurance Act by the amendment Act 
passed by Parliament in 1950; thus 
notice of termination of the principal 
agency system was given both to the 
insurers and the principal agents seven 
years ago. However, the general insur
ance industry has now taken stock o f 
the situation, and we have also had 
the position examined. The number o f 
principal agents has remained at about 
800, of whom about 340 are indivi
duals, 160 are firms and 300 limited 
companies Individuals can under the 
Act, function as insurance agentsr 
hence principal agents who are indivi
duals will be able to continue in the 
business. Such a facility will not b e  
available to firms and limited com
panies as they cannot at present take*
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